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COUNCIL OF STATES

~ Wednesday, Sth August 1952

The Council met at a c{uarter past
eight of the clock, MRr. CHAIRMAN in
the Chair.

PAPER LAID ON THE TABLE

REPORT OF THE INDIAN DELEGATION
TO THE FIfFTH WORLD HEALTH
ASSEMBLY

THe MINISTER FOR DEFENCL
(SHRI N. Gorarsswami) : Sir, on
behalf of my hon. colleague the Health
Minister, I lay on the Table a copy
of the Report of the Indian Delegation
to the Fifth World Health Assembly
held in Geneva in May 1952. [Placed
in Library, see No. IV E. O. (27)/52.]

SALARIES AND ALLOWANCES
OF MINISTERS BILL, 1952—
concluded.

Mr. CHAIRMAN : Further dis-
cussion on the motion moved by the
hon. Leader of the Council on the 4th
August 1952 : ’

That the Bill to provide for the salaries
and allowances of Ministers, as passed by the
House of the People, be taken into considera-
tion.

Sur1 D. D. ITALIA (Hyderabad) :
Mr. Chairman, I rise to support this
Bill. Let me inform the House that to
my mind the salaries fixed for the
Ministers and Deputy Ministers
are very inadequate. After all, what
will the Ministers and Deputy Minis-
ters get after income-tax has been de-
ducted ? I think they will get Rs.
1,800 and Rs. 1,400 respectively. Does
anyone think that it is a high and huge
salary ? Isay, notatall. The Minis-
ters have to maintain two houses—
one at Delhi and one at their own
place. Some hon. Members referred to
Mahatmaji’s suggestion at the Congress
Aession at Karachi in 1931 that Ministers
must not get more than Rs. 500 a
month. If you consider the value of
the rupee which prevailed in 1931 and
which prevails today, you will agree
that today the rupee is worth only four
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annas compared to 193I. So, the
Ministers will get only Rs. 450 and Rs.
350 on that basis, which is even less
than what was suggested by Mahatmaji
in 1931. If Mahatmaji were alive to-
day, he would have suggested even a
higher salary than what is proposed
to be fixed today. After all, the
Ministers have to maintain their dignity, .
prestige, their honour and live a com-
fortable life. Many of the hon. Mem-
bers know that some of the managing
agents and managing directors of com-
panies get more remuneration than
the Ministers get. Some of them get
Rs. 5,000 and even Rs. 6,000 a month.
It was very good of the Ministers to
have voluntarily come forward to
forego 25 per cent. of their salaries.
We are grateful to them. If they had
not done that I would have suggested
that they must get at least half of the
salaries which the Councillors used to
get in the British regime, that is, Rs.
40,000 a year or Rs. 3,333-5-4 per month,
a free furnished house and also a free
motor car or at least a motor car allow-
ance.

Some hon. Members complained
about the inadequate salaries which
police constables and third-grade clerks
are getting. According to my calcula-
tion, they are getting four times what
they were getting 20 years ago. I do
not mind if the salaries of constables
and third-grade clerks are increased.
Lastly we must not degrade our
Ministers in the eyes of people outside
India.

With these words, I support this Bill
wholeheartedly.

SurI RAJAGOPAL NAIDU (Mad-
ras) : Mr. Chairman, I also rise to
support this Bill. Iam of opinion that
the Ministers when they draw their
salary should feel that they are above
want, that their daily needs are met
adequately. As the previous speaker
has said, they have to maintain two
establishments—one in their own
place and one in the city of Delhi.
And we know what the cost of living is
nowadays. Most of us know how much
it costs for a person to live in Delhi.
I feel sure that this Rs. 2,250 without
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exemption from income-tax is not at
all adequate for any Minister in these
days. There are some Ministers who,
I know for certain, are here at very
great sacrifice. I may quote one or
two instances. For instance, Dr. Katju,
if only he had continued as an Advocate
of the High Court, would be getting
Rs. 15,000 or Rs. 20,000 a month ;
and his coming here as a-Minister on
Rs. 2,250 a month is a very great sacri-
fice indeed. From the potnt of view of
age also, we find there are certain
Ministers who are here at very great
sacrifice so far as their health is con-
cerned. They are here not because
they are getting Rs. 2,250 per month,
but out of love for their country. I
do not want to mention any further
names, but almost all the Ministers

are here at a very great sacrifice.

Sir, the -Ministers have their own
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responsibilities, and they have their
own expenses to meet.  They have
to maintain the dignity of their office. I

|
i
|
know that if one happens to be a Minis- ?

ter many persons come to him for
charity and all that. Apart from that,
they have to entertain guests and re-
latives who come all the way from their
place. They have got to pay something
to party funds. I have got very good
experience of that. One of the mem-
bers of my family was Chief Minister
of Madras, and though he was drawing
about Rs. 5,500 a month, yet by the
end of the month nothing was left with
him. And when he relinquished his
office, he had nothing with him. I
know that however much a Minister
may get, towards the end of the month
nothing will be left with him.

1 have to point out one serious matter
in this Bill. Ifind that by issuing
executive instructions Government
have provided medical facilities to the
Ministers so far. That is in the State- |
ment of Objects and Reasons. The |

hon. Minister will say it is only a very |

formal amendment. But I find that |
since 1947, in addition to the salaries,
Ministers have been given medical
facilities and also advances for purchase
of motor cars. They say that though
the previous Act, the M_inisters’ Salaries
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Act, 1947, had not provided for any
medical facilities to the Ministers, yet
these facilities have been availed of by
Ministers through the issue of executive
instructions?! I do not know why when
this Act was amended in 1950 this was
not incorporated in the amending Act
and that practice was not legalised. 1
also do not know why from the year
1947 the Ministers have been drawing
advances for the purchase of motors
only through the issue of executive
instructions. And I find that, con-
veniently, by clause 12 of the Bill, all
the acts done by the Government under
such executive instructions hitherto are
sought to be covered by giving the
provision retrospective effect. 1 very
strongly object to clause 12 finding a
place. We must say that we do not
appreciate the acts by which amounts
were drawn by Ministers by the issue of
executive instructions.

Again, Sir, I do not like any ad-
vances to be paid to the Ministers for
the purchase of cars, for the simple
reason that if the discretion is left to
them, there will be no uniformity. I
find that some Ministers are owning
baby cars and some Ministers are own-
ing big cars. There is absolutely no
uniformity. If Ministers cannot afford
to purchase cars, why should not the
State purchase them and give them to
the Ministers ? The Government can
deduct something out of their pay.
Let the car be owned by the State.
Let it not be owned by the Minister.
That will also go some way in reducing
the amount of travelling allowance for
the Minister.

Lastly, I wish to make a suggestion.
Hitherto the administration was run
by a few Ministers. Now the number
of Ministers has increased. There are
some Ministets who have not shown
their face to this House—though one
hon. Minister sat here for the first time
yesterday just to hear the Prime Minis-
ter’s address. I wonder why there
should be so many Ministers and De-
puty Ministers and Parliamentary Secre-
taries, thus increasing the expenditure.
I find that only very few Ministers are
having a busy time in this House. So
many Ministers are not necessary. Let
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us reduce the number of Ministers, or
at least let us not increase the number
of Ministers that we have now. Letus
pay them adequately, so that the ad-
ministration may be carried on effi-
ciently. Hitherto the Government was
run by only a very few Ministers.
And I do not find any reason why we
should go on increasing the number of
Ministers, Deputy Ministers, Minis-
ters of State and Parliamentary Secre-
taries and so on. That would be my
simple suggestion, Sir. Thank you.

SHr1 S. N. MAZUMDAR (West
Bengal) : I take my stand to oppose
this Bill, Sir. It seems that some of
our friends on the other side are very
impatient of any opposition. Even
the mildest criticism from the Opposi-
tion makes them impatient. I do not
know the reasons, Sir, why it is so.
Perhaps in the Provisional Parliament
they were not accustomed to have a
virile and stronger Opposition to face
them with harsh truths, They want
us to play the game of a docile Opposi-
tion. But we cannot oblige them. We
shall continue to face them with harsh
truths. In this House, Sir, the other
day one of my hon. friends Shri Kailash
Behari Lall said that the Opposition
Members themselves do not live accord-
ing to the standards which they profess.

Tue LEADER oF tHE COUNCIL
(SHR1 N. GoraraswaMmi) : Could

the hon. Member speak a little more |

loudly ?

Mr. CHAIRMAN : He says that
Shri Kailash Behari Lall said yester-
day that the hon. Members did not live
up to the standards which they pro-
fessed.

Surr S. N. MAZUMDAR : Well,
Sir, I do not like to go out of my way

to answer all these irrelevant arguments |

and thereby lose my time but I shall
simply say that I invite those of my
friends to come and compete with us in
austerity standards.

While listening to the arguments of
the Teader of the House vesterday I
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| standards or methods—one for the
| Ministers and the other for the poor
| workers, the poor employees, clerks
etc. The arguments which were ad-
vanced by my hon. friend the Leader
of the House can equally apply 1o the
case of increase in wages, dearness
allowances and other amenities for
labourers and poor employees but we
find only few words of sympathy are
spoken for them. I shall say the
Prime Minister himself was surprised
to discover that the workers in Kanpur
were living in the worst conditions—
conditions in which human beings can-
not live. But that discovery is very
late. It is always there and it need not
require any voyage of discovery to find
out the conditions of labourers existing
in the country. About the poorer
middle class employees there is no
question of comfort. They simply
want a little freedom from mental worry
to look after their families. The poor
employees are completely deprived of
their just rights. Whenever the workers
and employees have placed their re-
quests, they have been asked to be a
little more patient. They are asked to
tighten their belt and they are given
sermons about the Indian traditions of
living in austerity, sacrifice, vairagva
and all other things. Sir, I do not
know, whether there are two standards
or two methods of following up the
! Indian traditions, that the poor wor-
kers should live in austerity and Minis-
ters will give an example of being
Rajarishi in Kaliyug. There are tradi-
tions and traditions, There are tradi-
tions of Ashok and Harsh and in this

bt}

very city of Imperial Delhi Badshah = °

Nasiruddin earned his livelihood by
copying out Quran. I do not say that
in the 20th century the Ministers should
try to emulate those examples but I
am forced to say these things because I
find almost on every occasion there are
these two standards, one for the poor

When employees and workers goaded
by hunger, goaded by sickness, goaded
by desperation want to place their
claims, then the machinery of repressive
measures is brought into action against
them. Instead of giving them a wage
" increase, instead of considerations fo

workers and the other for Ministers. -
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their ordinary comfort or giving them
relief from mental worry, instead of con-
sidering their most human feelings for
their families and for their children,
they are answered with lathi charges,
tear gases, bullets, preventive deten-
tions, etc. If the picture was other than
this, T would not have had the need of
speaking out the$e harsh truths,

About the medical allowance also I
can say that the Ministers and their
families are provided with free medical
facilities and the same consideration is
not shown to workers and poor em-
ployees. It is well-known, Sir, that the
incidence of disease is higher with those
who are poorly paid, who are poorly fed,
because of malnutrition, because of in-
sanitary conditions of living. And
those who enjoy a better standard of
living, among them the incidence of
disease is comparatively lower. So
from all these points of view priority
should be given to the other side.

And lastly about the dignity and

* honour of office, Sir, we are often re-

minded of the Indian traditions. Sir,
in India is it necessary to live in luxury
with high salaries in order to earn dig-
nity, in order to rise in stature in the
eyes of the people ? Or is it by simple
living, by good work, by honesty, by
suffering and sacrifice that persons can
rise in stature in the eyes of the people ?
So, Sir, from all these arguments we
find that these are wonderful arguments
advanced by the other side.

SuriMATI SHARDA BHARGAVA
(Rajasthan) :

At ARAT wEiE  (orEAT)
wege wEE, 99 o 34 fqw 7 @ Qv
A7 TAFT UF 95T &1 gy faw awan
a7 R qF QU fazarg ov fF 39 g7 A
79 fao 1 gw g9grafa ¥ 99 e
& T w4, T 9a wfEa A, foeeia
& AfF T g gu o 9 39 #%¢
fear €, =W S gg9gwafs ¥ auars =i}
TR 39, 9g AN fazag Toq fawer
¥ A= 2@ o g fadey weAt &
@ fadas &1 0 fade R 1 @ At
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frem & fF ST wE Y
7g & fv F1¢ WY a1 &), =T = gy AT
F4F &1, WEY g1 AT T &Y, SHHT I
faQer & a1 g

SHR1 P. SUNDARAYYA (Madras):

Yesterday, we supported the Kashmir
policy of the Government.

SuarimMati SHARDA BHARGAVA
There too they had given some
amendments.

AT AV FEAT 4 &, I {5 a0 1 F&FwT
F FAATT IF FT AATE, JT T AR
faefy wTE a7 Tuwy & f5 dmarEr T
Tq g f5 & sw fgm o< sfga v 4@y
g oY S oy fafreed @ ofy-
fafeat w1 77 s anfEr 7 97 faar s
ITHT UF FIH AW FE TG0 FT qFT 7
o ¥ gL | A A7 fad F79 & Ar 99w
T TEE1A & % aeTe uF oY T gEr
ALY FLATE 1 AT QY ALY W S0 R Serar
31 9& § fF fawr soar fga ok sfea
Y T B R 9T IdT E AT A fgar
¥ fazg &, fawda &), g7 =9 9 &,
=T ag GuAT 7 {6 fade wrd daw
fadg & foa Y fadu s & ok 7 &
qar ST F fga o afgq 78 = €,
Faifw afs 3 sar #71 fgg O=a ar ag
F&eT g9 & ag g@ i #1% am
TET FIAT RN AT FH T KT HEr dr
g dgafa g & aifed o9 | ahuE
B & gorg fae wrgal &Y 98 € %
R 3 fFEY a1q ¥ ggafa 995 FW@ %
47 fa, T gw @wl & wfeass § o
g fam gar % stef 9= fa e
£, aat arag 1S G wot & faEd Fr
Ieg a1 &A1 997 | 9] T F §T TH
am ® Q" $@ g at g §3g gar
g fF ¥ 3o fa0w & fod fada 3
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g o T Y 787 I 8 uF a1 F7 A0y
FXTEE | AT g I adf O A T
T FW ITHT ATHEEA@T IV G g
@ § _

9 59 fao F s o 3+ fafem
/g ™ g, ST A ¥ 8 oY faE g,
g ® wFe Fo v § | faw F fafe-
T FT FA9 3,340 ¥ q47 feedy fafa-
T & aa9 Q940 &9 fgar mar g |
gfs fafaees 1 39 gFa-d3q FTe FT
FATAT ST a7 38 ¢ 47 a1 9¢ 4 &
USATE | qA ST TN HEA I1F FEAl §
FEHRT FRX F IR § & | 39 faw &
<Y 91T 1T 31T & f e fafaeey
T @R, ¥ 99 Jq & § fF Aex
@ fafreet & feg faara smawas
g1 919 A A wgRT | 39 faw ay
s&qd fwar a1 iR 39 faua ¥ 9 F@
a1 &1 49 g W fwar ot % ofs 9@
fomt sra fF g a1 37 qTe & A R
Fe ¥ fafaeey &Y 73 o) IeTr ©
qr FT Iq FX F! TAMA GART
MEEEY AV E | 57 99 /oY AgEd 7 S
faar av f& TaAHe F1E 39 THC B TRA
TEY L gHT fF FI FT G a1 I
a1 fearQy TaeAe #1 g | 9@ aF A
&S g ST ag1 Ia% 91, afs 9g o
g a1 w@ adr fear o awar § 1 @
TIFHE HT a6 A I fweT @ aF g |
T ol uF wig 7 #ar 5 39 fafaeex
F&fr s (baby car) ¥%x faw
g 9 T3 957 aEy FR FFT | TG AT
ffefaewr (criticism) gar  §
o s fafaeex asT @nft §, S47 a4t
FT § Ioa1 &, itk sga  fafqex
I a7 FTCF Jod § AR a8 TF S
FRAFSATE | TAGYFIFE (expect)
F<¥ & fr fafree 3 a9 o€ 50 °
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IT L | AF &, 98 var gafeq @y
g fr fafreed A fenfadt a9t o #130
# o § 919H gt 2 T A W g
i+ a8 9% 3 & gaq 9 qfafafeay
%1 g, ofFa qifem fF o) ¢ e &
ATATE | F9 T F7H ¢4 4T 0 §AT &7
7 OF I FX AGAY, T FH | Tgy AT
TFAl | T 9T U fafqeet F1 veam
& ¥ T3 FH A TH Yoo IT Yoo &IA
qTfE FIX F TSAFT & OF A9 F1
a1 grn o Star f& AmAE fafaset
qET A TW AT A AT FW q9A
FgT 47 fF 300 TTAT FIT T AT UFA-
99 (running expense) U= Z |
A FT AT TG 5 <00 TH A Y
¢oo TG ag fafaeer #1U & fog 3 3
¥ feTe 7T g f& 37 3=im wfeml
F 9T qg FARAT FYAT 8, afs ITq F@1°
arg f& T w12 gz W@ | 6= A Aifem
fo o &1 aT" A1 9 Q1@ 1T OF AR
fafreex 7Y w@ar a1 SE9 S qEai
fear g ag a1 JFmr &1 v, & fF w17
FI FIAT TS W AG1 < ST | qv qEr
ged § a1 B R Iy gfema oy
q g dl 9g FT FOM | TEfed A 98
feraa & o< & formar »ft I 5 a1 9%
¥ gl § IaAT A AT FEAT  ATEN
g f5 #X a0aA F 9IS F TaHE W
e T =ifem ok fafreex gw &=
Jrear Arfgd | FX qT THI AT AR
wfmt &1 faedy €1 =anfeg | afs w12 &
sfaf & a5 & foa W1 w50 «1 15
o faar o % at srfus fea go,;
SfFa g9 ar FI5 Hag ar g1 fF F1ear
gied &1 fomarr fafaeer ) s
qgT AT FT a0 GO 1 AR JU S
grar & v R g HqiFsse 4 @Er
F o W fom 5 s w3 =9

\
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[Shrimati Sharda Bhargava.}]
TR | 78 TS g1 a5dr g fF e ¥
& ° §AT I0T qadT AfFaE FIT S
WA @ §, e 99 5 IJa F7
ST R® &, TN TG T ST Ag) &1 aFdl 15
F T FIX W@ | OF oy fafreex st i
9,000 TqY TAGATE I &, 98 A& IaH
- ¢oo ¥IF T F {57 fAwTw 7 At fax
a8 FT FT qFAT § | UA AGT AHATIF,
FEgE® A faraqEs ag faae F o
g fr Fc @das & |9 &1 O faedard
79 fas & d@fi ¥ s s 7 § a7
- frere & 99 WX 99 fF ova Al §
g 7 ae § fafred o ai &
ST &, ST I § At WU & qF | q]
sz Y gl AT AT fF oFTY gW BT o
9§ FT TOE FT @A AT ©2q F
HATT Y SEHT F[EOT HT G, S
F=aT g1 | ® g Fgr Aret § fF s
wezg @ fRfeed A1 ¢,000 AT §,300 T
grearg faod) & 9gi 39 SeIgIw #1 afE

g9 Ia TEET TG 1 48 Tod 990 |

g7 ENTT | A AT AET FEAT ATl § S}
T gaTa 7 F w=et g, afy e
Fr wifa e g & et 7+,
- fay fr aeEaTg o9 FW S WiE, T
T aF § FHIC A ST |

G @A F XA AT FO T A7
FET § | Coo AT woo TF FIX & (o
L fqge IR & a1 fAfaeex #1 qveag &

T {000 T {2007 TE T g ST

fecdt fafazex 3 mw fa® ¢oo T@ &
g T & | Ig el &1 v § {5 s /@
T @A 954 § A SN & @9 HT I<-
FfUeT SFHT & | 9T SAHT FIH If@d |

are fa snfew a% (office work) Tar |

qifeamgr a4 (Parliamentary work)
FQ §, 39 AfaleFT T 919 qga a9y
geqr § 9W ey (interview)
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¥ foa s § 1 faa ff S T
T g2 & WK frawT a8 awa X e
3 &, 5T ot 39 qeary § S7ar &7 qq
T2 T 1 ar o9 faaar sfas ¥ sfaw
AT T X T §, 2d 8f g | TA(e T qH
g 6 a8 =7 & #7 ¢ 5 F o ¢ W
FTH FIA TN | 37T T < 98 FTH T
FAE T R T AW T o AT T 9H,
9 qHY AN GHT g HE—W Tl -
foq g @ § Wit afaFae  fafex
YRy T g 3Afed AT & g aem—fw
T=A1 F1 Brw A & fog o 98 ) R
w08 & o vl adf <@; @ o fufa
# FAT AT Tg AT T & (% 98 T8 J19
2 % 5 T | 9K a==9) F1 g1 -foae
A IS AT TGl g ¢ K AT TH FTC
7g WY %3 3 QO AT AT T9AS & F S
afeqss 1 mfa fae a3 @ o 9T
GENEGRURTRRCL I L T L ERT
o ¥ @ 2 & fafe=< 1 a9 ws ga
g o et fafaees &1 am /), s&ix

W I AR | UF sWeHe Y fawr g,
T FAY g f W= § T aTa ar s
at &qar F1 & fod 9 3a9 § ¥ fawe
WA & q17 I9F 979 7 a0 AT 5T
ag fafeeex #aT ga1 g R @
AT AT FT AGT gFEAT ¢ 9% afafe
& ag WY g 7 =g ¢ [/ w1 @
A @7 § AR SEF A1X § W S
AT W | 3 AT T T IS &, FF
W A | w7 dget w1 ad e
Tl ¥ frar afew § o 7w ar ag
FEAT § FF T T A7 ToMET § ¥ a@r
F G FfqF § | FF 32T A1 T F
F9Y SATET @9 g 2T | A H agw
gl stfer® @5 F3A7 9391 § | 98 ;W ¥4
B AT § AR §HAT § 4 qH Ao
g § T wvad & foF of 31 «wreg
(daily allowance ) var ™ § sa% ark
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q 3T FT9r SR A, faOnfr g1 & 5% @p
F 3T FTH A A GFA AT gAT @[T
g 158% W7 9g 8 fF 7 9 & fp S
4 @ o ad gual FE 95T ¢
qt fv oo S wwa g A S Ay
T srferrae @@t 9% &1 T 9S4 @ |
THY sraeay | Y A €ad &) 9 & IqT
S AT FW FAT G qTA qGy FAA
& I st T gHe FT SR gar A
FAT GHAT AT & |

TF 5 fenftredy (dignity) & ar
q 0 smar g1 AW A8 E fF gy
fenfad) safeqma fenfrdy Al €1 3 @ &
sfafafy & T sqg sramx 3@T gen
AT T ATEIH BWATTG | AT
FHE gRT & AR qGA A TG
Y ST gAY § HIT IR AT F B
W o & oY s 3 fafresl & u@=i
SEAT WY 987 FIJ g AT SAF " 9%
faea sy & | oY 9 @9q afs F 39 fF
ITF T FE FIS GGH T (%@ @ AT
Y FE TS T8 & a1 9 JIgL STHL T
Fan fx fegmam gaaT wram € 5
o fafreed 39 a®@ ¥ w9 & 1w
fafaeer &1 aET afsq @ SaAT AW
% a9 9X fa=e wAT FRT AEtE
TG § | T AW F, qFaT F A qISATHE
F wfafafy & i< S7+1 age =t F arm
gz %7 wfafafaca w37 oar € 1 aREx
are 3@y & fF gal St a8 @N &, gAm
St fagm &, ATt & S Aar § F e &f-
a7 ¥ @A | Tg § "iAar g F g aR
aga @ (luxury) 7@ fe@mEr
TR & AT T FT IR & FIF gAT
[ T AT g & 1 ST s Faw fafaee<d
FY faar m &, SgE IR A QA
I &Y TEY afew § Qag AT

[6 AUGU ST 1952]
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I7%! faege a(@w @w%  (worriless
life) =& faemir o

AT T 42 & O wwe aw =ney &
f & 3 %71 w17 3faa =7 § A AT -
fod gud S®Y T &, a1 SR uT AT
e 48 T nfed | o S aX T
9 fafaes Siar wm @1 a9 T e
FT & o TG g afew QR AT AT
g0 1 39 afafe afs e 399 oo
AT Yoo FIT FH AT FL I at o Q=i
FT IZTE fear omar & X foaay &
& AT & I TS A7 AT F1E I AHY
ZNT | ZOY oA5ST ALY & F ST ey
qaearg SHATF] faean & faege fafmea
FI &, AR FI ], A6 T 390 T 9L
W F A F o7 3 a3 o) F9w [w A
&Y favar S99 @ | g 9N T T F FA
# o T q, AT TS AR AT =BT
T 9T 9% 98 QI AT T9 F1 g A=
F fod S Q@ W 3 & few 9
A fafemraar 3 =nfeg o

zafed ¥ o= oo faoefy wregl &
7% FeT AEA & OF ¥ T frdaw ar
fadw 7 F<F TR W FH A 98
g |

Surt P. SUNDARAYYA: On a
point of order, Sir. Sheis referring
to the Opposition as  ‘Virodhi Bhai’.
That means enemy. It is better she
refers as gfgqen

SHRIMATI SHARDA BHARGAVA:
stwet Ty wwe o e faan

*

Tz fa0y @1 2 & ar 7 e

T FFAT |
MR. CHAIRMAN : By ¢ Virodhi’> -
she means ‘Opposition’.  You do not

mean by it ‘enemies’.
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SurimaTi SHARDA BHARGAVA | Minister gets f10,000 a year. This
WiwaY  mreEr wwE c Caee w7 matter was considered for several

F ad e 7 “faaw” g & &ar
g o zafm s’ e F oA
A 9w’ &Y 2 awar 3 -

Mgr. CHAIRMAN :

SHRIMATI SHARDA BHARGAVA :

Sfradt meRr Wi 0 wfger &y
HeFT 1 MR ) A foedt F A7 ady
agr § B “sarfraa’ & 913 “Fadedy asp”
gt g a%ﬁma‘rfg:a“rﬁ@sﬁ?@
g "eTd W A

SR H. P. SAKSENA (Uttar
Pradesh) : Is there no time limit ?

Say ‘afqgeir.

SuriMATI SHARDA BHARGAVA :
MTAT W ATE ;. qT ST fae
A AT A agt G e §, s &
gier qwdw avel £ ok smd Wi
Y FTE AT Feorars &Y £ ST arvar FHeey
g 7 faCnft aer o 57 wawwafa ¥ oty

CEW W aeE A Enm

dix IT, Annexure No. 71.)

Suri H. N. KUNZRU (Utar
Pradesh) : Mr. Chairman, 1 don’t
think that the salaries proposed in this
Bill for the Ministers and the Deputy
Ministers are too high. On the con-
trary, It hink that the Prime Minister
because of the heavier expenses thrown
on him on account of his position should
have a higher salary. I feel sure that
the present Prime Minister will not
accept a higher salary than is given to
any other Minister ; but I think that
the principle of placing the Prime
Minister and the other Ministers on
the same footing in respect of salary |
1s not sound. Everyone knows that |
the Prime Minister, because of the fact J

|
|

[For English translation, see Appen- ;
|

|

that he is the first Minister, has burdens |
thrown on him from which the other
Ministers are free. In England for
this reason, while the Cabinet Ministers
get only £5,000 a year, the Prime

same position in the British days.
arguments that have been advanced
from the side of the Opposition can be
divided under two heads—financial and
psychological. So far as the financia)

years before the salary of the Prime
Minister was increased. It was seen
that the expenditure that he had to incur
was much heavier than that which any
other Minister had to bear. It was for
this reason that British Parliament was
compelled to recognize that the Prime
Minister occupied a special position
and voted for him a salary double that
given to any other Cabinet Minister,
The only other thing that I wish to say
in connection with the Bill is that I
fear that the privilege of a free residence
which has now been accorded to all
Ministers and Deputy Ministers may
be abused. What I mean is that there
may be a competition among the Minis-
ters and the Deputy Ministers for the
occupation of the best and the biggest
houses in New Delhi. I hope that the
Government will take this into account
and see that no Minister takes advantage
of this privilege to occupy houses the
rent of which is too high, and if he does
so, he will be open to the charge that he
wants to live in a luxurious style and
I am sure it is in the interest both of the
Ministers and the Government that
their action should not be open to any
such criticism. I hope therefore that the
Government will bear this point in
mind and take steps to see that while
Ministers get houses suitable to their
position, the privilege of a free resi-
dence that is now being extended is not
taken undue advantage of by any
Minister or Deputy Minister.

SHrI R. C. GUPTA (Uttar Pradesh):
Sir, I rise to support this motion before
the House. I think the House should
be grateful for the cut which the hon.
Ministers have themselves imposed.
The salary which they now want is
only Rs. 2,250 a month. The Leader
of the House has given us an analysis
of the salary the Ministers drew from
the time when the British Government
was here. The salary proposed in the
Bill is nearly one-third of that which
was paid to the Ministers occupying the
The
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aspect is concerned, my view is that it
would not make much difference. If
the salary is reduced to the figure of
Rs. 1,000 that is proposed by the Oppo-
sition, the total saving would not be
more than two lakhs a year. May I put
this question to the Members of the
‘Opposition whether this amount would
be any saving in a Budget of Rs. 400
«crores 7 May I also put another
.question that if this saving of two lakhs
is effected, would it improve the lot of
the common man whose case has been
argued here by the Opposition. There-
fore looking from the point of view of
financial saving, I submit that this
aspect has no bearing on the question
of salaries that they are going to vote
today. I don’t know to what limits
the psychological aspect can go. If
there can be any psychological effect,
it should have been there when they
have reduced their salaries from
Rs. 6,666-10-8 to Rs. 2,250. If the
reduction has any psychological effect,
it should have had that effect when the
Congress came to power, when the
Cabinet Ministers reduced their salary
to Rs. 3,000 a month, when they imposed
again a cut of 15%,, that is, when the
salary was reduced to Rs. 2,550. In
the present Bill they have again cut
another 300, that is, the salary is now
Rs. 2,250.

tions, it should be there by now. But if
you carefully analyse this figure of
Rs. 2,250, I submit that the cut is not
only Rs. 300 a month but it cannot be
less than 1,000 amonthas I will pre-
sently show. The car which used to
be given to the Ministers so far will
have to be purchased and maintained
by them.

SHRI N. GOPALASWAMI : Idon’t
think the hon. Member is right there.
No car is given to the Ministers,

Sur1 R. C. GUPTA : At any rate,
my point is that these cars are an
absolute necessity if the Ministers are
to do their work properly. No Minister
.can do his work properly without a car.
And if a car is an absolute necessity,
then the maintenance cost of the car,
and the interest he has to pay on the
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any psychological effect by the reduc-
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advance from the Government, all these
will come to not less than Rs. 700 or
Rs. 800 per month. If you deduct this
and also the income-tax, then the net
salary that the Minister would be
getting would be only somewhere about
Rs. 1,200 or Rs. 1,300 per month. Is
this too high a sum to be paid as salary
to a Minister who has to keep his
position and work here day and night,
as the previous speaker just now said ?
If Members of this House were to
compare their own emoluments with
what is proposed to be given to the
Ministers, then I feel they would find
their emoluments camporing favoura-
bly with those of the Ministers. We
are allowed Rs. 40 a day which comes
to Rs. 1,200 per month. And we
are getting this amount tax free.

Therefore, .. ...

Pror. N. R. MALKANI (Nominate )’
For how many months in the year ?

SHRI R. C. GUPTA : So long as we
work here, and for the period we do
not work here we probably earn more
than Rs. 40 a day.

Pror. N. R. MALKANI ;: What
about the high rents we pay ?

SHRI R. C. GUPTA : My point 1s
this. The Ministers are working here
for eight months during the session.
It is calculated that the period for which
the House of the People would sit would
be near about 240 days a year and during
that period the Ministers have to work
along with us. Besides this work in
the Houses of Parliament, they have te
do their own work, I mean the work
connected with their portfolios that
have been entrusted to them. That
being s0, can we contend that they are
not working at least double the number
of hours that we put in ourselves ?
Therefore, my submission is that look-
ing to the work and its nature and its
duration, the remuneration that is
proposed to be paid to our Ministers
is not sufficient. That is the only con-
clusion that we can come to. In fact,
as Dr. Kunzru said, the salaries seem.-
to be erring on the side of| shall I say,
too much reduction ? They shouid
have been given something more than
the salary which has been proposed.
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[Shri R. C. Gupta.]

Something has been said with regard !
to medical attendance. I do not know
what is the state of affairs in Delhi, but
in Uttar Pradesh every government
servant is entitled to free medical at-
tendance and the Members of the
Legislatures are also entitled to free
medical service. So we can hardly
make much of this facility.

If we look to all the circumstances,
we can come to this conclusion and only
to this conclusion, that the salary which
has been proposed is very reasonable
and fair and so the Bill now before the
House should be supported.

Mr. CHAIRMAN : There are so
- many Members standing up. Well,
we begin with Mr. Sobhani ; but here-
after we will restrict each speech to
five minutes,

. Surr O. SOBHANI (Hyderabad) :
Sir, I will not take more than four
minutes.

MRr. CHAIRMAN, I rise to support
the amendment so ably moved by Shri-
mati Sharda Devi.

9 a.m.
MR, CHAIRMAN : Amendment ? |
No amendment has been moved.

Surl O. SOBHANI : Sir, I mean
the suggestion made by Shrimati Sharda
Devi. Sir, we have been told that
since 1946 the salaries of the Ministers
have been reduced by 67 per cent.

- Why was this done ? Has the cost of
living gone down ? Are the Ministers
given the Freedom of the City of Delhi ?
Do they not have to pay for their food
just as anybody else ? Do they get
other things at cheaper rates ? Do they
get any other facilities ? The workers
have been given increase in salaries,
and D. A. Isitacrime to be a Minister ?
Sir, if you will permit me, I
shall quote Hazrat Ali who says “If
you employ a man, pay him so much
that he does not need to be dishonest
or does not need to look elsewhere to
supplement his income.” Sir, it is
well known that our Ministers and
Deputy Ministers work for more hours
than we do. As Shri T, T. Krishna-
machani swted the other day, some of
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them start at § o’clock in the morning
and work right upto about 11 o’clock
at night, They are also human like
ourselves, Why should they not be
paid in such a manner that they do not
have to look elsewhere to supplement
their income ? If we do not do that,
then I submit that we must not expect
them to be honest. The Ministers

i need cars, whether they are big or small

it does not matter. And these cars
have to be maintained. Shrimati
Sharda Devi has rightly asked, what is
the poor Minister to do after his term
of office is over ? Sir, in both the
Houses we have about 700 Members,
the majority of whom are not rich. Do
you want to prevent the middle-class or
the poor persons from accepting offices ?
If you want to have able men, then you
must put them in a position where they
can carry on their duties with dignity.

With these few words, Sir, I whole-
heartedly support the suggestion already
made,

SHR1 P. C. BHAN]J DEO (Orissa) :
Mr. Chairman, while commending the
excellent example shown by our Minis-
ters in imposing a voluntary cut on
their salaries, I rise to support the view
that over and above that, they should
go even further and of their own accord,
limit their incomes and donate a large
part of it to charities and other insti-
tutions useful to the nation, after the
example of the great saint who wore
the loin cloth and showed us the way to
live economically and at the same time
earn for ourselves a prestige that is
respected throughout the world.

THE MINISTER ForR LAW (Suri1 C.
C. Biswas) : How does the hon. Mem-
ber know that the Ministers do not
pay for charities ?

Surr P. C. BHANJ DEO : I beg
your pardon ?

MR. CHAIRMAN : He asks how
do you know how the Ministers spend
their money—whether on charities or
otherwise ?

SHrI P. C. BHAN] DEO : I do not
know, but I was only putting forward
a humble suggestion of mine.
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Surt GULSHER AHMED (Vindhya
Pradesh) : That is very good of you.

MR. CHAIRMAN : Order, order.

Surr P. C. BHAN] DEO: Sir, I
would also like to draw your attention to
the traditional example of Ministers in
our land, as depicted in The “Mudra
Rakshas > where a great Minister of
the Mauryas—Chanakya—in spite of
his great position, lived in the same state
of poverty and in the same hut of the
simple Brahmin, but wielding a power
and earning a prestige that were un-
equalled

Suri T. PANDE (Uttar Pradesh) :
All Ministers are not Brahmins and
they cannot live like Chanakya.

Suri P. C. BHANJ DEO : I could
not catch what my hon. friend said.

MR. CHAIRMAN : He says all
Ministers are not Brahmins and they
do not wish to live like Chanakya.

SHrR1 P. C. BHANJ DEO : But I
would plead that although all Ministers
may not be Brahmins, the example set
by this Brahmin Minister of old in our
country can be followed by everyone
here, irrespective of his caste, on the
pattern shown to us by Mahatmaji
who was not a Brahmin. To this state-
ment of mine, this recommendation of
mine, rather, I would like to add that
the sight of the representatives, of
Ministers, before me adds greater force,
because, Sir, I see that they are in the
fourth stage of our Ashrams (strarm ), 1€,
social divisions, namely, the final stage
of Vanprasth (a1g€A), i.e, (retirement to
the forest) or Sanyas (g#1g )>i.€, (tenun-
ciation). When I look at them, I am
forcefully reminded of the Sanskrit
verse:

33<@ dfgarT: Fafaamay:
FEFTAfaanrd ‘
HoN. MEMBERS : What does it
mean ?

Pror. G. RANGA (Madras) : Don’t
- translate it.

Surt P. C BHANJ DEO : The
translation}has been_done more orce-
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fully by the King of English Poets®
namely, Shakespeare, in his ‘Seven Age
of Man’, when he speaks of the sixth
age .

And the sixth age slips -into the lean
and slippered pantaloon

With spectacles on nose and pouch on
side.

His youthful nose well-wom,—
A world too wide, for his shrunk shanks.

Hence, Sir, I recommend to the House
that by inflicting a further voluntary
cut on their allowances they will not
only be setting a good example but
they will be helping themselves because
they will be protecting themselves
against criticism,

SHRI TAJAMUL HUSAIN (Bihar) :
On a point of information, Sir. Is the
hon. Member prepared to wear lion
cloth, accept one rupee a day and func-
tion as a Member and thus set a good
example ?

Dr. ANUP SINGH (Punjab) : Sir,
I rise to support the motion. All that
I want to say is that from the Opposition
side there seems to be a presumption
that those who are supporting this
motion are perhaps indifferent or at least
less solicitous about the welfare of the
common man. I think there is hardly
anybody in this country who is not pain-
fully aware of the plight of the poor
people in India. I think, this slight
reducrion or increase in the salaries of
Ministers is not going to make any per-
ceptible difference in the lot of the com~
mon man. If we want to help him,
there are other ways of doing it, by hav-
ing a more efficient administration and
a more honest administration, elimina=
ting grant and all the rest of it. As
for the Ministers setting an example,
I think we should all set an example.
I am reminded of a very huge sign
that I once saw in front of a restaurant
near Los Angeles. This happened to
be on the cross roads and during
the time of depression. The
situation there was that poor men, what
are known as bums, they used to waalk
in and ask the waiter to get him a ¢uup
of coffee and sandwick. The airer
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served and at the time of making pay-
ment, the customer will merely shrug
his shoulders and say “Well, I’'nt got
it” thatis, ““ I have not got the money .
"This went on for some time and in sheer
desperation the proprietor put up this
huge sign that I have seen with my
own eyes : “The world may owe you
a living but why pick on me?”

SHr1 T. PANDE :

s JYo qid :  wsHy wRiRE, wiAqi
F1 griaifes fagus ot 9 fear mar
8, SAFT  THIT FA ¥ fod 7 @91 gaA
g ST FT FIH IS qgd &1 HioA
glarg | At qvge e ger & Wil
7 zg faw w1 gr aw ¥ fa0w faar §,
HATH Y UF 937 @1 A 5 5w
ST ¥ F FW FAT ARG & 1< fora T
F1 I 4gl 9¢ IR T T @I
£,39 W & A1 wa9 ag F$T w@rfoq
g STF Siaq A ST Fgi F uw e
FHATY & g7 § 597 oFqT g AT F
g T8 § SaT o I &, 4T 48
gId IR AT E | HIT IR ®F
S 1 fagw s@wT T faer g ay F W
@ F9 G & VWL, AT AT TAY
H g, SUF UWWET § ST 2w §99
g for 97 Trorga ST @t T U |
FRET fFm a@ ¥ NET ade 7@
g1 S uwES  Fear g, 9uw fod
IR AT @A 9gd & #f &
AT g | SEGWEW  GIAEAT 5 get
USY FW A AT T AT ET T8
g, Y 99% IEATAIT T Ro AT ATHT
OF 19 B9 95T 4 | TH avE ¥ I
FYAT T F@WT | T G qdt
F Fgd T AT R qBEAT FEA F
g 9w g g |

wfaal 1 9t faar wr g @R
forg 9x SR @=eT ¥ g fadaw saferm
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fagar & fiF g Ja9 § FAT A1 05 AL
gH ST H1ET AR sy w7 agbeud €
SR AT 39 FAT HT 50, S faguE 37-
4 @y & Suferm fFar € 99 9T g9
faQt Wi g aw F A@rEAT FT
@ &, g A=) T A AEH AT
#3H faw 7 gea & wwdq FXar g

HIT OF 4a9 H99 6 FEAl
+1gar g o &w | F @A a1 g | 940
fo e ofews o awar & @@ @ w0
off f5 arareor smedY ar g6 ¥ waedy &
uFras § Al #T Aga-ET aga
FACE | W H 78 Faar § O awg feafa
g T & | W HEg # F% (R F I
g1 FgT § BWT ar FOG FHFAFAN
g, faaar Sfaw s ST #1 TG &l
g1 3 2 %Y 95T 949 ¥ AT TG
qT § AT AT 9T SAfawr F fod
T AT 9T & TR @A asar
g1 9% qm feelt g ¥ faew qea
T g ) Sl @M W ¥ gEr wAWO
IS AT FT G9T F7 W@E | 7 €ad IqT
JRIT F7 @A AT § AT A aga § wiAgi
F1 orar g foret B s offaT frafg
FT 9gT &1 ARFo &1 T7aT § AT AT 3
gHT FS A & | ¥ 980 9 fwelr F7 A
Far Sfaa Al qNAATE | AR AT HTFIR
§ g FE1 & o ag ATHA FT T g S1ar
gfFag 3@ A s T | W) F 7gl
o g|ar g fF w6t 7 g2 & qed a9
# fod ug faggs gafeaq fear 2 faed
T AT @A A T FATARIL | g
sy FEET AR g wega Twam g,
g U A gfee F, San A gfe F
IFT I@T ST AT SHAFT I AT, SAFT Jg
S1E gaR fod i g s s areT
gaE & foq uw ared SIEw @ |
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SEW St frdas gafewa frarg ek
W=eaF q9d 379 § FA A &, AW
fod wgfoadt & w0 % &, <a% oo
¥ IR warar FVET § AT g4 =
faw &1 gadw Fvar g

[For English translation, see Appen-
dix II, Annexure No. 72.]

Dr. P. C. MITRA (Bihar) :

o Yo #to faar (fagm) : Javdw
argE, ot faw wafagi v qee F AR A
g1 fwar Tur €, S99 98 WEGH LAr g
fs af>at #v fege (degrade) &%
gafeez (humiliate) frar wur &
fafreed & A% o7 awge 3, 3 A
AWFS AT AT AR 90T AT
qTEAE T TR g A zq faw & AfA4r
F T gAR 58 (salary) faesdr
T T GEA & W 9T AME-
AUega’ w31 13 av 937 & AT U
FBO Fgd ¥ a1 IAAT gPfAe wwAr

T - g HIR SARY S FAAT & | SN

AFHGT T 0T FAR FIET T AR
st fafaee § F FEw @ ST w4l
9% | %g dr ol aw g wg
“He is the employer of five
thousand rupees  salaried
man’. -

mEs T ag FgATE R g v

a7 GHO Fr fae T@ W OF, TAET

g T Fgr W@, afex aifeag
(honorarium) ¥gr W&, d1 =37
2 | GXF AfA4T F1 qaearg agt 0
gfer ag ITRT q @ ® fod aqe-
Weaw it 5 Sy G faw w@r @
Z mA qraga T #wq  (pay) &
THRT ASQ FT ATH A IFT TE Fal
sra fr oga wfaal &1 wfww 7
® &
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[For English translation, see Appen-
dix II, Annexure No. 73.]

Surr D. NARAYAN (Bombay) :

i amamw (Fmf) @ wal
qgizy, gaTe "l & Jaw & g
T T8 qvg ¥ Fg@-vartear S Ag 9%
frar 1 wgr &, 9% Fgr g@ WIEH
g | gA e W |§F B IE
gaAx § fF @ o qaar g "9
g & R wawr & fawmmam g
T® WEA AW A A A e & fed
3 A qEw § | ¥ Arm g gEfed SAar
T 36 AT 0 GH geA § 9@ fE
AT gz =g fF gaR w99 A9d
q FATZIAT =rfed, w47 ¥ AT 79 g
¥ wmd vz faw Y@ frar fwe %@
1T I G qE FI AT FEAT, Iq§ 9
297 Forar, 73 9 Sfax gl waaar
g1 @ MAY A A I AT &, AT qY
gH W & A1Ed |

A I FT IET g R fa maw
W A WET A JEIT A, Iq AFT
gATR AFAAT T o94r gdex caer {war |
wa qu fazam g f stw few gaa s
AT I A YR WA HTT FT GATC
@, foasr gw i § s A A
FL KA g | @A fadeft ww F
g ar gwar fadw ay waar & &
WUFAF FT AT F@ 1 AW
IEN & WX w9 FT g
TF AT ®IT AT &1 @l § 1 SO
F AT AZ T HF T F g
YT gaearg 3T ar fadeft ow &
ATy w7 TAT fF yoo wgAT fITUT
JAT  ATMET | I HA Yoo FIAT
FEU ar fadel o B wo W4T
FA ST S AT WY FET, ¥ SEFT
Ay & @ SEdr S| SaET
T ¥ w0 T T oad @ o
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gf drag "= g v 9% I
709 T WEM W AT Id WO
FT WX HGT 2, ITHT SR BT qdl
9T AT W W AW, al Ry aw ¥
g9 Sy 73 93 FE0 F A F AT
FTARTE | A a3 3T AT AEA
F Z | EARI SAT FAA qEEeHT
BT a1 & FAT IAAT TgT ALY HAT
aifgd | ¥ g7 STeHl § WX SAE
FRAAr F1 &1 G AT GO A IR
A9 4 ST BT AR & g 1 ar
F41 ¥ T 9 78§ oo fed ga
P JYAT T @A FT qH | I
qIE 1 AWSY I, TS AR, AT
ar, gr At & @eew ¥ Fgy g
q¥ 99y AT g@ AT g | @i
FET ¥ Af g Al & @ ©ad
FTAT 9EAT &, ANT SEEXT I &

¥dar g “Example is better
than precept.”

zafed & ag Igm fF @ s@
¥ 7= 9gq &9 FT AH ) &, TH A
# @9 Fg ATeAT g ST ag AG @
fim S <70 FoE ST A FO INF AR
¥ grary A FET | IRIT Far o7 fF
R A S AwEi oA @d §,
¥ quaqe &) 98 I I & 1 T I9
# gt g2t ¥ A xgd 0 saa
7 foodt 7 fergeam &1 o fag
T Y FATE 98 TR IW F AR Ay
1w fwar @@, =@ o
W EAF! WAT GIATE | WFE 9T g
fx fog aaq veefoar farar 9, sa g
EGC S U B O o S )
T B FE ZHE SR B oW | Oy
g A TH O § QAT &, H;Wiw
TE ST & 99 § 3T FT TS

[ COUNCIL ]

of Ministers Bill, 1952 3118
wara@s frar @ & zaw fane
WA aAT8 I 7, g9 & famme wadi &1
IUART FIAT BN | zafed g W
geT 1 39 fAreg ¥ @AT  AIMEd,
7 fF g faoe & Raar =fgas fF
AT 92 99 WAAT § W@ & | ATfAT 4,
YO gz AT & R gw e famme
gIT @A AT(eA, SIRAT T HTEIW
FCAT A1gd, FFROET  SreAr  [Anfgd |
Taq 93 WgM aw &7 (WERErd #T
F T faare gea & g0 qU G
FT FT | T FIAE REF QAT
giT 1

[For English translation, see Appen-
dix II, Annexure No. 74.]

Surt KISHEN CHAND (Hyder-
abad) : Sir, in supporting the Bill, I
wish to bring one or two points to the
attention of the House. It has been
the practice in some of the State Gov-
ernments that the salaries of Ministers
are kept low at about Rs. 1,500 a month,
but they are given motor cars, sump-
tuary allowance which in certain cases
extends up to Rs. 750 a month and they
are also given free furnished houses.
As has been pointed out here, Sir, there
is a likelihood of these houses being
misused. May I suggest that it will
be better, as per the recommendations
of the Pay Commission which has fixed
Rs. 3,000 as maximum salary, if we
give to our Ministers Rs. 2,500 a month
or even Rs. 3,000 a month, but nothing
should be given free besides that. They
should select houses according to their
likes and dislikes. If certain Ministers
who have got big families want a big
house, they shall have to pay a higher
rent. If another Minister wants a
small house, then he need pay only
smaller rent. I therefore suggest that
instead of giving Rs. 2,250 and a free
house, it will be far better if you give a
salary of Rs. 2,500 for Ministers and
Rs. 2,000 for Deputy Ministers, but
no free house. It hasbeen pointed out,
Sir, that out of this 2,500 or Rs. 2,250
plus house, about Rs. 500 a month wil]
go towards income-tax. If we deduct
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this Rs. 500 income-tax from Rs. 2,250
they are left with Rs. 1,750 and if out
of this something is allowed for con-
veyance charges which has been vari-
ously estimated between Rs. 300 and
Rs. 500, a Minister is left with Rs.
1,250 which I think is pretty low for
maintaining his dignity and for being
above any suspicion of corruption and
bribery. I do maintain, Sir, that in-
stead of giving a salary of Rs. 2,250 plus
-free house, we should make it Rs. 3,000
without any free items. It will be
much better. Then I would add
word more to what has been

one
said by Pandit Kunzru, that we
must make a distinction in the
case of our Prime Minister. It is very

good of him that he is insisting on taking
the same salary as is being given to
other Ministers, but I would suggest
that we should give to our Prime
Minister at least Rs. 3,000 a month, a
free official residence and about Rs.
1,000 as sumptuary allowance. It has
been pointed out that the per capita
income of our country is only Rs. 240
per year, but some of the critics forget
that it is to be calculated for a family of
five persons and if you multiply 240 by
five, because in poor families most of
the members are generally earning
memberS.ceees. .

SHrI N. GOPALASWAMI : May I
intervene and ask whether Rs. 240 is
not per capita income of our country ?

Surr KISHEN CHAND : Rs. 240
is the per capita income of our country
and as I said in a family of five persons
if you multiply 240 by five it comes to
Rs. 1,200 which means Rs. 100 a month.
It has been suggested that a ratio of
I to 30 should be maintained between
the lowest paid and the highest paid
and according to that formula if you
multiply 100 by 30 it comes to Rs. 3,000
a month.

Surt RAMA RAO (Madras) : Mr.
Chairman, Mr. Sundarayya’s speech
yesterday was as propagandist.....

AN HoN. MEMBER : Every day itis
propagandist.
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SRt RAMA RAO : Yes, you are
right. Every day his speech is pro-
pagandist.

SHRI P. SUNDARAYYA : But the
Government has not benefited by my
propaganda.

SHrR1 RAMA RAO : I pity him for
it.  Sir, his speech would be in place if
he made it to a Communist society.
Iam not a Communist ; I am not going
to be a Communist. The majority of
the Members of Parliament are not
Communists and we have no desire to
be a Communist Republic. Therefore
whatever he said was utterly irrelevant
to the issues before us. He was talking
about clerks. We are not discussing
clerks here; we are discussing Ministers.
When we discuss clerks, let him come
out with a proposition of his own and
we shall think about it. He asked :
“What about the psychological effect of
Ministers having such high salaries ?”
The answer is simple. This Bill brings
down the salaries of Ministers and the
psychological effect of that should be
that the clerks should themselves ask
for lower salaries.

Sur! P. SUNDARAYYA : Wonder-
ful argument !

SHrRI RAMA RAO : But I am not
suggesting that. 1 am only pointing
out that his is a very faulty line of
argument. Let us level up, not level
down. It was Bernard Shaw who said
that he would shoot anybody who did
500 in the bank and that if
a man did not have the money, the State
should put it in for him. That would be
an ideal State, but we are not yet quite
advanced enough for it. We are striv-
ing to reach that ideal. I hope I shall
live that long and pocket 1he money.

Often the example of Russia is quoted.
I have not been to Russia, and they will
not allow me into Russia, either. But
I understand that there is a kind of
varnashram dharma there too. It may
be denied, but it is there. As regards
China, the wine is new in the bottle.
Do not discuss China in this House,
because we do not want to pass adverse
remarks against a neighbour whom we
deeply love.
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Then, as regards the burden on the
exchequer which this Bill throws, it is
very little. Much has been already
said about the value of money at the
time of the Karachi Resolution and the
much lower value of money today. 1
am not traversing that ground again,
but it would be sufficient for my purpose
to say that hard-worked Ministers, as
the Prime Minister said, are entitled not
only to a decent remuneration while
they are working, but they have a right
to think of the future and provide for
their families. If I claim the right to
look after my family, there is no reason
why I should not concede that right to
Ministers also. If the Communist
argument is to be accepted, that Minis-
ters should take only Rs. 1,000, as my
hon. friend over there suggested, I
would say that in a Government of the
Communist conception, there will be
place only for two sorts of men—very
rich men and very poor men. I takeit
that the Communists are thinking of &
future where the middle class is wiped
out. We, Sir, refuse to be wiped out.

It is more over false economy to
reduce salaries at this time, because
prices are rising. Sure, the Karachi
Resloution laid down austerity stand-
ards, but not starvation standards. Sir
Tej Bahadur Sapru is reported to have
said, when he heard about the Karachi
Resolution : “Well, well, if this is
going to be the idea of the Congress
Government of the future, and if the
Chief Justice of the Allahabad High
Court is going to be paid Rs. 500, then
justice will be sold in the streets of
Allahabad.” Remember that we have
got to maintain certain standards, and
that will be possible in the present
orthodox economy only by paying
people well. Sir, our infant demo-
cracy is being called upon to set up new
standards, and it can very well go by the
examples set elsewhere. Democracy
and the perit bourgeoisie are not free from
that grand morality which the Com-
munists preach. If you take the case of
the United Kingdom, you will recall
the report of the Parliamentary Com-
mittee submitted at the time of Lloyd
George’s Ministry. Herbert Henry
Asquith giving evidence before the
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Parliamentary Committee, said that
when he was practising at the Bar he
had ample income but when he retired
as Prime Minister of England, he was
poor as a church mouse. And we all
know the tragedy of his later days when
he had to be maintained by his friends.
Averell Harriman, who is Adviser to
President Truman in matters concerning
the New Deal legislation and adminis-
tration, can, I am told, earn half a
million dollars every year ; but at the
call of duty he goes to the White House
to advise the President and undertakes
all kinds of onerous jobs. And for all
that he gets very little.

I would therefore suggest that the
petit bourgeoisie have also their morality,
and I am sure that in days to come when
sacrifices have got to be made they will
be made, and made in plenty. The
Communists are not going to lecture
Congressmen on that because the lives
of Congressmen have been sagas of
sacrifice.

Surt N. GOPALASWAMI : Sir,
this Bill has on the whole had a very
good reception, if I may say so. There
have been a few criticisms offered
against the provisions of this Bill. Most
of them have related to details. But
there was a fundamental resistance
offered to the Bill by the Leader of the
Communist Group. He ‘thought
that the figures of salaries which we
have provided for in this Bill were too
high. He tried to prove it by certain
arithmetical calculations which showed,
according to him, how unsustainable
our proposals are. For instance, he
took the figure of the average per capita
income in this country. He took it to
be about Rs. 250 per. annum. He
raised the figure of salaries provided
for in this Bill by adding to it his own
valuation of the privileges and amenities
that are also provided for in the Bill,
and arrived at a figure of something
like Rs. 4,000 per month for each Minis-
ter. Then he juxtaposed this Rs. 4,000
with the Rs. 250 divided by 12, and
arrived at the somewhat disquieting pro-
portion of 200 : 1. In other words, his
inference was that a Minister was going
to get about 200 times the average per
capirg income in the country. I will
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suggest a different kind of arithmetical
calculation—though I may not be able
to reach the proportions which my hon.
friend was able to reach with his own
arithmetic. Let us reduce the per
capira income per annum to per capita
income per day. I believe it will work
out to 10 annas and 8 pies per day.
You can compare it with the recom-
mendation whichmyhon friend and the
Floor Leader of the Communist Group
in the other House are supposed to have
made with reference to the allowances
for Members of Parliament. I believe
their recommendation is that there
should be a salary of Rs. 300 per men-
sem plus a daily allowance of Rs. 10—
which works out to something like
Rs. 20 a day. Now, if you juxtapose
10 annas and 8 pies with Rs. 20, you
would probably arrive at a proportion
of 30 times. Well, that of course is
very much less than 200 times, but it is
certainly a very considerable measure
of inequality of income.

We can go on making arithmetical
calculations of this sort, but we cannot
blind ourselves to the actual reality
that incomes are unequal. But I am
quite prepared to justify the proposals
made in this Bill onthe basis of a princi-
ple which the great organisation which
my hon. friend belongs subscribes to.
I believe one of their tenets is ; “To
each according to his needs.” I do
not think we are conflicting with this
principle so far as the emoluments we
have entered in this Bill are concerned.
As I said yesterday, these figures do not
show that the emoluments are niggardly.
On the other hand, they are not in any
sense generous. I draw the inference
that what is provided for each Minister
is simply something which will satisfy
his essential needs. So, I think that
the proposals in this Bill are not out of
tune with Communist doctrine.

Let us consider some of the criticisms
that have been advanced against certain
provisions of this Bill. There were
one or two points raised by my hon.
friend from Madras, Mr. Rajagopal
Naidu. His first point, I believe, was
that there was an amending Act in 1950,
and he wanted to know why the occasion

1 CSD

[ 6 AUGUST 1952 ] of Ministers Bill, 1952

3124
for that amending Act Whs not seized

for the purpose of giving statutory

sanction to certain matters provided for

in this Bill. I would only take him

through the history of this legislation.

In 1947 we passed an Act in which we

statutorily fixed the salary of each

Minister. That Act did not differ-

entiate between one class of Minister

and another. Later these classes de-

veloped. We appointed Ministers of
State and Deputy Ministers, and the

question arose as to whether a salary

fixed in the Act of 1947 should be paid

to each one of those two additional

categories, because -under the Consti-

tution they also' were Members of the

Council of Ministers. The decision
taken was that there should be some

distinction in regard to the salaries of
Ministers also. So we provided that a
Cabinet Minister should get a fully
furnished house and a sumptuary allow-

ance in addition to his salary which was

in a sense the salary of a Minister of
State. A Deputy Minister’s salary
also was fixed at Rs. 2,000 instead of
Rs. 3,000 which a Cabinet Minister
and a Minister of State were authorised
to draw under the amending Act. The
purpose of the amending Act was only
to make these particular points clear so

far as salaries and amenities went.

There are of course other things
referred to in the present Bill, for
example travelling allowances, motor
car advances, free medical attention
and so on and so forth. Now under
the Constitution the salaries and allow-
ances of members of the Council of
Ministers were to be fixed by parlia-
mentary enactment. But until they
were so fixed, they were authorized to
draw salaries and allowances that had
been drawn by them before the com-
mencement of the new Constitution.
Now so far as the other allowances not
mentioned in the Act of 1947 are con-
cerned, they continue to be governed
by the saving clause. Now that we
are making a fairly comprehensive Bill
as regards both—the salaries and the
allowances—of Ministers of all classes,
they have been brought into this new
statute. That is the explanation as to
why these were not statutorily provided
for in 1950.
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- ‘With regard to the suggestion that
clause 12 of the Bill should b2 deleted
altogether, clause 12 is a transitory
provision, if I may so put it. Certain
things which on the assumption that
certain legislation would come up had
been drawn by certain classes of Minis-
ters during the interval between their
appointment and the passing of this Act.
Such drawals of public money did not
go beyond what was due to them under
the old arrangements. If they came
into confict with the provisions of the
new enactment, this clause provides
that any small excess-that may have
been drawn by them should not be
recovered from them. That is all it is
intended to do.

Dr. Kunzru referred to two points.
The first point he made was that the
Prime Minister should get a higher salary
than other Ministers. [ personally
appreciate this suggestion. But thereis
no prospect, so far as I am in a position

to judge the mind of our Prime Minister,

of his agreein® to receive a higher salary
than that of his colleagues. He is
primus urer pares. He does not want
to elevate himself by way of emolu-
ments into a stature which is something
apart from that of his collcagues. And
in view of that I would like the House to
leave the provision in the Bill as it
stands alcne. :

SHrRr K. B. LALL (Bihar) : May I
ask whetiier it is a question of the Prime
Minister agreeing to this ? Why
should there be any question of his
agreeing to thisor not ? We should not
look to personalities. It is for the
dignity of the office of the Prime Minis-
ter—whether it is the present Prime
Minister or any other Prime Minister—
we have to look to. We should leave
out personalities and preserve the
dignity of the office of the Prime
Minister.

Suri N. GOPALASWAMI: I appre-
ciate my hon. friend’s point of view,
but unfortunately the mind of
the Prime Minister does not work in
the way my hon. friend’s mind works.
We have got to take note of that fact.
Itis not a question of thrusting on a

v . .
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person a dignity which he does not
consider that he acquires by reason of
the fact that he is Prime Minister and
so should get a higher salary than his
other colleagues. There are points of
view and I personally think that ina
matter of this sort, we should defer to
the point of view of the person who
holds this office at the present moment.
If we do get a Prime Minister later on
who thinks in the terms of my hon.
friend who has just spoken, perhaps
my hon. friend will bring in an amend-
ing Bill.

Surr K. B. LALL : Again it be-
comes a questior of personality.

SHRI N. GOPALASWAMI : There
was another point which my hon.
friend, Pandit Kunzru, made, that
it is possible that provision of a
free residence for every Minister in-
cluding a Deputy Minister might give
rise to unhealthy competition amongst
Ministers and Deputy Ministers as to
who should capture which house.
Well, I think my hon. friends should
trust to the discretion of the persons
whom they put into office as Ministers.
If there is a tendency toward unhealthy
competition and any kind of bad feeling
is likely to result from any such thing,
they might trust to the Government
to take such steps as would regulate the
allotment of houses to particular Minis-
ters. As a matter of fact [ believe
even now such allotments are made in
consultation with and with the con-
currence of the Prime Minister.

There was an interesting suggestion
made by my hon. friend from Orissa
who suggested that Ministers had not
made sufficient sacrifices. In fact, he
said that, ia addition to getting this
reduced salary, they should make a
greater portion of this salary over to
charity. If there was that margin, any
substantial margin between the needs
of a Minister for sustaininz himself in
life and in his office and the salary that
we are fixing under this Bill, the
argument would be conclusive for
reducing the salary by the amount
which he can spare. There is no point
in suggesting that Government, out of
public funds, should place in the hands
of a Minister a sum the bulk of which .
he will be in a position to make over to
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prwate charity. That is certamly not
the principle which underlies this Bill.
As I said, this is just sufficient to make
a Minister live in comfort and without
anxiety as to whether he will be able to
make both ends meet so far as he him-
self is concerned.

There was someining said about |
motor cars. I greatly sympathise with
the point of view which my hon. lady
friend put to the House, viz., that motor
<ars should be supplied at Government
£ost to every Minister ; not only that,
that the maintenance charges should be
borne by Government. All that I can
say is that it will be a departure from the
practice at the Centre we have been
following hitherto. Motur cars have
‘been purchased only out of the private
resources of Ministers who also main-
tain them out of the income they get,
and it certainly would not be a response
20 public opinion which we wanted to
respect by bringing in this measure, if
we now add to the emoluments of
Ministers sums on thase two accounts.
It must be taken by the House that in
fixing the salaries that we have in this
Bill, we have taken notice of the fact
that expenditure of this sort will have to
bz incurred out of the private resources
o? Ministers. It will certainly make
Ministers much more comfortable if
they are found the Rs. 15,000 or Rs.
20,000 to invest in the motor cars. . It
will bs a very difficult thing for them,
I think, to be able to get an average
exp=nditure of Rs. 300 per month for
‘maintenance and so on, but I think they
have to make an effort and they have to
continue the practice that has gone on.
“That is also the practice that is followed
4n the case of the permanent civil
servants of the State.

PanpiT S. S. N. TANKHA (Uttar
Pradesh) : May I point out that it was
the practice when the salary of Ministers
was Rs. 5,500 ? You have now
brought it down to Rs. 2,250, How can
you expect them now to bear the ex-
penditure on cars and their mainte-
mance ? - .

SurimMATI SHARDA BHARGAVA :
But they are getting more salary and
-their post is permanent,

|
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- Mr. CHAIRMAN : That pomt has
been met.

3
-t S -

SHRI N. GOPALASWAMI : Imade
it clear that it was fixed at a time when
the salary was Rs. §,500, when persons
were supposed to be able to put some
little fortune by, but we are not fixing
the salaries on that basis in this Bill.
Sir, I have met most of the points that
have been raised in the course of the
I have nothing more to add.

Surl RATAGOPAL NAIDU : My,
Chairman, Sir, by clause 12 we try to
regularise certain payments which had
been made without proper authority.
Ifind that three categories are men-
tioned in clause 12, i.e. (7) all salaries
paid or payable for the period com-
mencing on the 14th day of May 1952
and ending with the commencement of
this Act to Ministers described as
Ministers of Cabinet rank (but not
Ministers of the Cabinet), (i) all charges
incurred in respect of the accommo-
dation provided in any hospital main-
tained by the Central Government for
the medical treatment of any Minister
or any member of his family and (i)
all payments by way of travelling or

daily allowances to any Deputy
Minister. -
May I submit, Sir, that the ad-

vances made for the purchase of
cars which we find in the Statement
of Objects and Reasons have not
been regularised in clause 12? I
would submit that if the advances
made for the purchase of motor cars
also are not regularised, there will
be a lacuna in the Act, and I suggest
that the advances made for the pur-
chase of cars should also be included
in clause 12.

" SHRI N. GOPALASWAMI :  The
answer to that is simple. By the Cons-
ticution we are supposed to make
statutory provisions only for fixing the
salaries and allowances. Advaﬂcc to a
Minister is neither salary nor an al-
lowance. It is a case of a loan made
to a Minister for the purchase of a
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motor car and is liable to be repaid
in instalments. Hon. Members may
ask : If that is so, why have a clause
in this Bill for that purpose ? The
only reason for that is that, when
we are trying to enact a picce of legis-
lation to cover
that might go into the hands of a Minis-
ter from the Government exchequer, we
thought that though this particular
clause was not absolutely necessary
to be put into this Bill, it would be
a matter of convenience for all these
things to come together in one en-
actment.

Surl K. SURYANARAYANA
(Madras) : May I ask the hon. Leader
of the House whether the Ministers
arc entitled to draw T. A. or D. A,
when they file their nominations for
election and when they go for doing
propaganda for election ?

Surt N. GOPALASWAMI : My
answer is ‘No’. If they go out for
election purposes, they cannot draw
T. A. or D. A, from the office.

Suri K. SURYANARAYANA :
May I know whether any Minister
is allowed to have......

" Mr. CHAIRMAN : This is
Qusestion Hour,

not

The question is;

Th;t the Bill to provide for the salaries
and allowances of Ministers, as passed by the
House of th= People, be taken into considera-

tion.
The motion was adopted.

Mr. CHATRMAN : We shall now
take up cleuse by clause consideration

of tihe Bill. There is no amendment
to clause 2. ’
Clause 2 was added to the Bill.
MRr. CHAIRMAN : The ques-
tion is:

That clause 3 stand part of the Bill.

‘There is un amendment by Shri B.
Gupta. He may move it. )

[ COUNCIL ]
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SHRI B. GUPTA (West Bengal) 1 Sir,
yesterday the Leader of our Party made
certain proposals for reduction which
have been subjected to all kinds of
criticisms, some naturally  mis-
conceived, others are  absolutely
beside the points. Sir, the propo-
sals contained in our amendments
are, t0 our judgment, reasonable
and if we had not thought so, we
would not have made these propo-
sals at all. It is no use just trying
to brush aside what we have said
by all kinds of insinuations and sug-
gestions. If we  thought that the
proposals would place difficulties
on the Ministers or impede their
work, we would not have placed
them at all here. Sir, the Commu-
nist Party is also a ruling party in a
third of the world. When we talk,
we talk with some amount of res-
ponsibility of the class that has be-
come the ruling party in many coun-
tries of the world today. There-
fore it will not be wise for the Con~
gress leaders to just dismiss our sug-
gestions in the manner they have
been doing it. I listened with the
utmost  attention to the argument
put forward by the hon. Defence
Minister in support of this Bill. I
must confess that I felt not a little
sorry at thc manner in which he treat-
ed the subject. In fact, in trying
to make out a case for the Bill, he
introduced a sort of personal touch
when he gave arguments about daight-
er’s marriage, son’s education, etc.
I don’t say that these are immaterial
considerations. They have got to be
taken into account. For us nothing
human is alien. Burt at th: same time-
where a question such as this has
to be examined, it should be exami-
ned, mainly from the point of view
of public policy, from the point of”
view of public morality, and it should
be judged by the standards of public:
behaviour. Now it will be our en-
deavour to establish our case from
that angle. I hope the House will
view it from a broader anglc of vision.
I feel, it is impossible to get on with
the discussion if we restrict ourselves
to the narrow confines of certain
very urgent needs of this or that family..

of Ministers Bill, 1952
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Unfortunantely some of the leading
spokesmen of the Party in power
appear to be strangers to those stan-
«dards of public mo:ality. 1.y don’t
«consider them in a way they should.
It appears to me that some of them
‘have rather cultivated the art of making
small things look big and big things
Jook small, and thatis a very danger-
ous state of mind on the parc of those
who sit on the Treasury Bencues.
Imagination should be there. It is
no use trying to get away by using
all kinds of pettifogging arguments.

Now before I deal with the points
that have been raised by the hon.
Members on that side of the House
—the hon. Minister and the remark-
ably obliging camp-followers, if I
may say so......

I0 a.m.

AN Hon. MEMBER : No camp-
follower here.

SHRi B. GUPTA : I mean the
Congress camp. I should like
to say if I am making anv error
here in this matter, I fear that I am
erring on the side of extravagance
and not at all on the side of fruga
lity. For, probably even in our amend-
ment we are making certain sanc-
tions which are not admissible if
you take into account the standard
living of the people and
other social considerations. Some
Members of the Congress Party have
waxed eloquent on the merits of the
Ministers as if the worth of the public
men like Ministers has to be imme-
diately price-listed in a particular Bill.
We don’t judge the worth in that
manner. The hon. Congress Mem-
bers, many of whom swear by the
name of Gandhiji, seem to forget
that the greater the man the bigger
must be the spirit of sacrifice, and
readiness to sacrifice. It is by the

' sacrifice and it is by the readiness

T srate

to conform to social norms that a
man is judged today. .

Sir, I can |understand their
of feeling. It seems some
of them have come into a mental
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state through a political metamor-
phosis but into that I need not go—
by which they judge people by the
siz¢ of their cars or probably by the
number of their leveried orderlies ;
but that is not our way of judging
public men in such high position..
Far be it from me to teach morals
to our Congressmen who have almost
discarded all the principles at one
time enshrined in many Congress
Resolutions.

MR. CHAIRMAN : Please speak on
the amendment. .

Surt B. GUPTA : I am speaking
on the amendment. This is a marter
of public policy.

Mr. CHAIRMAN : Public policy
need not be dilated on at this stage.

Surr B. GUPTA : My speech  will
fall on deaf ears as far as that side
is concerned. -

Mgr. CHAIRMAN : Not all.

at

Suri B. GUPTA : Some mention
has been made of the old Congress
Resolution which fixed the highest
salary at Rs. s00. Now I am very
much to the point. The hon. Shri
N. Gopalaswami Ayyanger, with an
ability that he will soon demonstrate
in the coming negotiations perhaps,
has sought to make out a case mag-
nificently in order to show thar the
present salary—I mean the salary pro-
posed in the Bill—is not out of tune
with the Karachi Resolution. I should
only like to tell him that the Karachi
Resolution fixed the salary for the
highest paid official of the State.
And as far as 1 understand, the .
Ministers today are not the highest
paid official so that when they cal-
culate their salaries on the basis of
rise in prices, they should take Rs. 500
as the starting point. Quite apart
from that as has been pointed out,
the Ministers are taking much more
than what the Karachi Resolu-
tion would allow. That, ol c urse,
{s nothing new when you rcmember
that the Congress Ministers from the
moment they took up office in 1947
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have been drawing salaries far in
excess of all Resolutions passed by
the Congress. And. here, if I may,
I would like to quote Dr. John Mathai
who was one of the Ministers of the
first interim Government formed in
September 1946, Writing in an crticle
which was one of a series that he was
witing in. the Times of India, entitled
“Four Years in Office” he says:

“When I reached Delhi, I found that the
question of revising the salary had never been
considered and that it was taken for granted
that the Members of the New Cabinet would
draw the same remunerations as their predeces-
sors. One of us, a leading Congressman, even
drew the outfit allowance prescribed in ster-
ling for the Members of the Viceroy’s Exe-
cutive Counct. Similarly we lived in the
samc large houses, with extensive grounds and

spacious lawns as the Members of the former
Council. ”

Sir, this is published in the Times
of Indiu of 14th August 1951. This
spirit has not departed the Congress
leaders since they assumed office here.

Sir, T think some facts have to be
given. I find from the Budget es-
timates of 1951-52 that 26 Ministers,
or rather 13 Cabinet Ministers, 7
Ministers of State and 6 Deputy
Ministers, between them have been
costing, even after deducting what
are called voluntary cuts, about Rs.
7,46,100. This may be a small amount
to people who are accustomed to
thinking in terms of millions ; but
it is a very heavy amount for the poor
persons who form the great majority
of our citizens.  Sir, there is another
interesting fact to which I would
like to invite your attention. A former
Minister went on tour to Orissa and
here is something which I would like
to tell the House—1I do it with author-
rity as I always do when speaking
of Government documents. A certain
Minister went out to Orissa on tour
and here is the expenditure incur-
red on him. I take it from the pro-
ceedings of the Orissa Legislative
Assembly where in answer to an
interpeliation, the Chief Minister there
- replied, that certain guests from the
Government of India had come and
then revealed this startling fact about
“Hon’ble Shri H. K. Mahtab, Minis-

.
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ter for Industry and Supply, Govern-
ment of India.” He was there for
a period of three days or rather four
days, if you include both the days,
from 10th October 1950 to 13th
Qctober 1950, and the expcnditure on,
this guest comes to Rs. §,340-12-3.
If this is the sort of thing huppering,
if we are to spend Rs. sooo and odd
on a Minister, then probably the
time will soon come when we
shall hear people talking not of white
elcphants, but of Congress Ministers.
Sir, these arc things to which I wanted
to draw the attention of the House,
because these things have got to stop.
Tt is a question of public morality
and that is what I am trying to impress
upon the House.

Shri Gopalaswami Ayyengar has
said that the increment is very
ecessary becausc of the rise in the
cost of living. He has also proposed
that there should be an increase of
at least 400 per cent. over the amount
sanctioned by the Karachi Resolu-
tion. Then why not make the same
increment in regard to the govern-
ment employees and other people who
are much more needy and who are
really starving, and live on the verge
df destitution?  There is no indi-
cation that the moral principle so
much upheld here would be applied

. in the case of these other people who

are starving and are famished.

I would like to compare the figures
prevailing in our country with those
of other countries, but I would not
take the figures of Russia or China
because they would be beyond the
comprehension of some of my hon.
friends on the other side of the House.
I would therefore mention those
countries about whom they feel so
enthusiastic and inspired and
for whom they have got an
abundance of love. If we compare
India’s position in regard to this
matter with what is prevailing in
other countries it is like this. In
Britain, Sir, the annual salary of the
Cabinet Minister has been set at
£5.,000 which is about Rs. 71,2200
per year. And the per capira income
there is Rs. 2,577. It means that
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the Cabinet Minister there gets about
twenty-cight t'mes the per capita aver-
age income of the British citizen.
Now, I come to another country
—the United States of America.
There, according to Act XV of 1949,
the States Secretary—they do not
call them Cabinet Ministers there,
but they call them State Secretarics—-
the State Secretary draws a salary
of 22,500 dollars per year, including
everything. That comes to Rs. 1,12,500
And there the per ‘capira income is
Rs. 5,119, That is to say, the Ameri-
can Minister or rather the State
Secretary gets about 22 times the
per capita income of the American
citizen. In Canada—another country
in the Commonwealth—a Minister gets
—not the Prime Minister, but the
other Ministers—including car, season-
al indemnityy etc., 16,000 dollars a
year ; and the per capita income
there is goo dollars. And so it comes
to about 17 times the per capita in-
come. In Australia they do not have
this  kind of salaries. [They have
a Cabinet Fund out of which the
Ministers get their salaries and the
salary there comes to about [£1,500
and that is about 10 times the
per capita income of a citizen in terms
of the national income there. There-
fore it is clear that in India we are
outdoing all that, and our Ministers
are outmarching all of these people
in the countries I have mentioned
who are their friends and from whom
they get a lot of inspiration. But
this is unbelievable and scandalous
in India which is so poor and where
poverty is writ large on the face of
every common man. In this country
the Ministers get 200 times the aver-
age earning of a citizen, as their
salary, 200 times the per ‘,apzza in-
come of a citizen. .

Shri Gopalaswami Ayyangar has also
used statistics about our suggestions
on MUDP’s allowances. In view of
the majority that they have, we made
these proposals about allowances so
that the Congress may find them
acceptable. But if we had our way
we would have drastically cut the
alowances and made our proposals
accordingly. We have not done so. We
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have only made proposals which may
appear reasonable to you and which .
you may be able to accept.

Sir, before I go to the next point -
I would like to refer to a little arith-
metic, for that is necessary. You
must calculate on  the basis of arith-
metic and you cannot get away-
from arithmetic when it does not
suit you. On the basis of the per
capita income in our land, we find
that the basic wages that our Minis-
ters are drawing every month are
equal to what an Indian citizen would
earn in nine and a half yéars. Let
us have that clear in our minds. That
is to say, the basic wages that the
Minister who is supposed to serve
the couutry gets ina period of one
month is equal to what the average
citizen in this land earns in nine and
a half years. After all, Sir......

Mgr. CHAIRMAN : Move the
amendment.
SHRI B. GUPTA : 1 have nearly

finished. 1 do not want to dilate
upon this point. I think I have
made it clear that there is no use
saying that we are imposing on you
certain austerity standards or ascetic
standards.

It is nothing of that kind. If you
look at the Ministers and their
definition of austerity—look at Shri
Krishnamachari and the car which
he drives—a M. G.—it would give

MRr. CHAIRMAN : No personal
reference. . - iy s

SHR! B. GUPTA No, Sir.
Since you are here, we cannot do, but
look at that. After all we arc not
imposing austerity standards. By any
means we do not want to doit.  What
we say is “Come to the standards that
are permxss1b1e in this society today.
Take into account the facts of life
that exist; take into account the
sufferings and privations of millions
of people ; take into account the
sufferings and privations of the Gov-
ernment employees who are running
the machine for you. You cannot

~
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have an efficient administration when
these people, thousands of them,
are sunk in want and poverty. You
can get neither efficiency nor devotion
in that situation. Therefore, please
standardise, whatever the values you
hold dear. I say that the hon. Minis-
ters should have the courage to
stand upand say that we have made
cuts and we are prepared to make
further cuts. I know that you have
a little altered your position. But
the I.C. S. officers arc there still drawing
Rs. 4,000. Even then, you have made
certain changes and from what I see
in our province of West Bengal and
what the Ministers are doing—I
want you to set an example before
them. When I think of the West
Bengal  Ministry, I am just
reminded of Ali Baba’s cave.
They are running riot there. By
all means set an example so that.....

Mgr. CHAIRMAN : No reference
to other States. Have you moved
your amendment ?

Surt B. GUPTA : Sir, I made
a reference only to illustrate my
points. If they can make reference to
China and Soviet Union......

MR. CHAIRMAN : No China.
(Interruprions)  Order, order.

Sur1 B. GUPTA : With these
words, I move my amendment :

That on page 1, in line 7, for the words
‘two thousand two hundred and fifty’ the words
‘one thousand’ be substituted ; and in line
8 on that page the words ‘one thousand’ be
deleted.

. Mer. CHAIRMAN : Mr. Gopala-
swami, would you like to say
anything or shall I put it to the vote ?

SHrr N. GOPALASWAMI: 1
think, Sir, so far as the amendment
and the speech of my hon. friend on
this amendment are concerned, it is
only a continuation of the debate we
had on the motion for taking the Bill
into consideration. Of course, Mr.
Bhupesh Gupta has put a case that
was argued on behalf of his group by

his leader in different words.
dan  <hink there is anyhting in the
33N.....0
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SHri P. SUNDARAYYA : Differ~
ent facts.
SHrr N. GOPALASWAMI : ...

which requires a serious reply from me.

MR. CHAIRMAN : The question
is :

That on page 1, in line 7, for the words
‘two thousand two hundred and fifty’ the
words ‘one thousand’ be substituted ; and in
line 8 on that page the words ‘one thousand’
be dcleted .

The motion was negatived.
“Mr. CHAIRMAN : The question
is :
That clause 3 stand part of the Bill
The motion was adopted.
Clause 3 was added to the Bill.

_Mr. CHAIRMAN : The question
is :

That clause 4 stand part of the Bill,

There is an amendment in your
name, Mr. *Gupta, but confine your-
self to the residence.

Surt B. GUPTA:
Absolutely.
I move :

That to clause 4 of the Bill, the following
proviso be added :—-

Yes, Sir.

“Provided that such a fully furnished resi-
dence shall not ordinarily contain more room-
space than a bungalow allotted to one or
more Members of Parliament.”

Now, Sir, this is a very simple
amendment and I think this is more
or less justified by the speech that the
hon. the Prime Minister......

PrinciraL DEVAPRASAD GHOSH
{(West Bengal) : I suppose the former
amendment was an arithmetical amend-
ment, while the present amendment
is a geometrical amendment.

Surt B. GUPTA : ... made in
the other House. He seems to have
developed, and very rightly so, a dis-
like for these big houses. They
are a waste for one to live or for one
family to live. I suggest, Sir, that the
hon. Ministers can go to the smaller
houses in which we live. They can
take one house where many of us are
living.  They will have three rooms

]
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and many more rooms also besides and
‘they can discharge their duties very
-well there. Apart from this, they have
got rooms in the Parliament House and
have also rooms in the Secretariat.
“Therefore, there will be no difficulty in
their discharging their responsibilities
unless they want to hold courts in their
-own houses. We do not need such big
houses at all. Therefore, I say, come
-out of these houses They are a chal-
lenge to our sense of values. They
were used by those people, the people
whom we hated, the British. Turn over
the houses for public use, start hospitals.
nursing homes or put your children,
also, if you like, in creches there, but,
for heaven’s sake, come out of those
Thouses. You cannot only set a good
«<xample, but also put the things to
better uce. Therefore, I would like to
ask the hon the Defence Minister to
accept my amendment. [ know that
he would not do it, but even so, I
think that if this amendment is accept-
ed, the housing problem to some ex-
tent would be solved. You do not use
such big houses, T heard that one of the

Ministers—he is no longer in the
‘Cabinet—had a house which con-
‘tained about 27 or 28 rooms. I don’t

- know how many of the rooms were
used. I also do not know how many
Tooms a Mughal harem contained but
‘there must not have been many more.

If you like, you can put some of the
M. P.s there who can share the accom-
‘modation. We would welcome it.
In that way you can solve the problem
.and also to some extent save your face.

s .o, s -

Pror. G. RANGA: I was
unable to support my hon. friend
in regard to the other amendment
and, therefore, I did not seek the
opportunity of rising. So far as this
amendment goes, it is not acceptable
to me as it stands, but the idea behind
it, as presented by our friend and not
the manner in which he has done it,
has considerable attraction to me.
I have seen these big bungalows and
many of these Ministers are unable
to maintain them properly. I know
‘the maintenance charges are met by
‘Government, but they are not able to
jpay any attention even to the main-
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tenance of the thing. Many of the
rooms are Kept in a very bad condition.
Even their dining rooms are not kept in
good condition. as also the scullery and
the various wash rooms. They are
not looked after at all by anybody. -

Mr. CHAIRMAN : How did
you look into them all ?
Pror. G. RANGA : Fortunately,

Sir, after we had attained our inde-
pendence, 1 had the opportunity of
being invited by some of our friends. I
went in there and had the opportunity
of seeing how our friends were main-
taining their houses.

Then, there are these lawns.
I think we can easily build four houses
—commodious houses—in the four
corners of these lawns while at the
same time providing sufficient space
for lawns, for gardens for airing and
all these things for all these five families,
including the Central building.

Secondly, it was a wrong idea on
the part of the British to build one-
storeyed houses here in New Delhi,
We can very well afford to build two-
storeyed houses at least and that would
go a long way in solving our housing
problem and each one of these houses
which are there for most of these
Ministers can be repaired and recon-
structed so as to accommodate easily
two Ministers and in that way we can
economise very much. It would
help in easing the housing problem
and also the space problem in New
Delhi This lush portion or the
healthy portion of New Delhi is im-
portant. ‘There is a very great
demand for this. If it is broken
up into a large number of sites and
built upon with a much larger num-.
ber of houses—not bungalows—
I am sure, Sir, not only the Ministers
but all these Ministerial people—we
have now nearly 35 of them and very
soon it may come to 40 with Parlia-
mentary Secretaries thrown in—and
I have no objection to that—our own
Members of Parliament and some of the
Secretaries also can come to be accome=
modated and it will help in the deve-

~-
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[Prof. G. Ranga.] ‘, M. I'. and the accommodation that an
lopment of a better city and a better | unfortunate Minister has to oocupy
housing position for the Ministers as | throughout the year in the climate of

well as for others. | Delhi.  So while I am in favour of &

SHRi N. GOPALASWAMI : With |
the spirit underlying this amendment, |
I may say at once, that I personally ‘
have great sympathy, but so far as the |
actual terms of the amendment go, |
it is not possible for me to accept it.
I certainly believe that the kind of
houses that have been provided for
Ministers could certainly be improved |
upon both as regards the conveniences |
required for the occupant and from the |
standpoint perhaps of economy. These /
buildings have come into exis- !
tence in the course of years, if |
we were now engaged on trying to |
build houses which can be considered 5
sufficient for Ministers and locate \‘
them in the minimum possible space i
of land and so forth, we should pro- |
bably embark on a scheme of building |
houses for Ministers, which houss, r
when completed, would look very |
different from certainly a good many |
of the houses which Ministers are now |
obliged to occupy. But that does
not come into the provis'ons of this Bill
atall.  What this Bill says is merely
that a free furnished residence will be |
supplied to each Minister. As to
what the space for each such
residence should be, how it should be
furnished and so on, is a matter for
the Government to consider. In
fact, if hon. Members wish to see their
ideas translated into practice, we
ought to set up a committee to evolve
a type design for a Minister’s resi- |
dence, giving them the minimum of
accommodation as they are given
the minimum of salary for discharging
their functions. I for one am not
against it at all. The only thing I
would say is, I am not quite sure
if the hon. Member is trying to treat |
the bungalows that are provided for
M. P.s as something like a model for a |
residence for anybody and everybody ’
including the Members of DParlia-
ment themselves. Those bungalows ]
require to be re-adapted to the needs
of M. P.s themselves. There are certain
things which would justify a certain
amount of difference between the ac-
commodation that is provided for an

J
|
|
|

new type design— & type design which:
would reduce the accommodation in
some of the larger bungalows which
some of us are obliged to occupy—
as I have said, certainly I am not in
favour of inserting any amendment in
this Bill. In fact, it is, I think,
irrelevant to the provisions of the Bill.

SHRI B. GUPTA : In view of the
sentiments expressed now, I am with-
drawing my amendment, Sir. -

The amendment* was, by leave,
withdrawn,

Mgr. CHAIRMAN : The ques-
tion is :

That clause 4 stand part of the Bill_
The motion was adopted.
Clause 4 was added to the Bill.

Mr. CHAIRMAN : The amend-
ment given notice of by Shri Bhu-
pesh Gupta to clause §5is an absolute
negative and therefore it cannot be
permitted.

Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

MRr. CHAIRMAN : Mr. Jaspat
Roy Kapoor who gave notice of an
amendment to clause 7 is not here.
Therefore the amendment is not moved..

Clause 7 was added to the Bill.

MR. CHAIRMAN : There are
two amendments to clause 8, one given
notice of by Mr. Jaspat Roy Kapoor
and the other by Shrimati Sharda
Bhargava. Mr. Jaspat Roy Kapoor is
not here and Shrimati Sharda
Bhargava does not want to move her
amendment.

1

Clauses 8, 9, 10, 11, 12 and 13 were
added to the Bill.

Clause 1, the Title and the En-

acting Formula were added to the Bill,

Surr N. GOPALASWAMI : Sir,
move that the Bill be passed.

*For teXt
column 3138 anze.

of the amendment, see
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_ Mr. CHAIRMAN : The motion
1S

That the Bili to provide for the salaries and |
allowances of Ministers, as passed by the
House of the People, be passed.

Suri TAJAMUL HUSAIN : Sir, |
in England and other countries in the |
West, the salary of the Prime Minis.er '
is double that of his colleagues.

Mgr. CHAIRMAN : Mr. Tajamul
Husain, that question was raised by
Dr. Kunzru who made out that £5,000 |
was the salary of the Cabinet Minister i
and £10,000 was .the salary of the |
Prime Minister in U. K. Shri Goyala- |

swami Ayyangar answered that ques- ‘
tion, but you were unfortunately
away and we cannot allow that question
to be raised again.

SHr1 P. SUNDARAYYA : 1 only
want to refer to two points which the
Leader of the House has pointed out in
his reply. He pointed out, as a
counter most probably to our argu-
ment without being able to meet my
own arithmetic, that we ourselves had
suggested that there should be 30
times the per capua income. Of
course my colleague Mr. Gupta has
already answered that point. When
we suggest Rs. 500 for M. P.or
Rs. 1,000 for a Minister, we do not
contend that the present standard
should be there. As I have been
explaining in my speech, we were
demanding certain other facilities, we
were demanding a rise in the salaries
of lower paid employees also. Without
taking this into consideration, merely
to say that we want thirty times the
per capita income as salary for Mem-
bers of Parliament is not correct.

Sgrr N. GOPALASWAMI : My
hon. friend did not make that allowance
in his own arithmetic when he deduced
the 200-proportion.

Sur1 P. SUNDARAYYA : I related
this allowance to my  proposal
which the Government is not pre-
pared to accept. My proposal was
toraise the wages of lower paid em-
ployees and provide amenities like a
free  house, medical allowance,
advance for purchase of a bicycle, and
so on. When they do not give all
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these, they should not come with
proposals for salaries which will amount
to Rs. 4,000 per month.  That is the

point I have been making. When
we suggested the pay of Rs. soo
pcr month as salary and allowance

when the M. P.s are here, it was on the
understanding that our demand on
behaif of lower paid employees would
also be accepted, and that nobody
would receive less than Rs. 100 with
immediate effect.

My second point is this. We
are always told : “You are only put-

| ting forward suggestions for propa-

ganda.”” Many Members on the
opposite side always say that what-
ever we say is propaganda.  There is
nothing wrong in propaganda, if we
can convert thc Governmment on the
other side. But they are so deaf that
they refuse to accept our reasonable
amendments. We suggested  that
Rs. 500 should be the salary of an
M. P. and Rs. 1,000 should be the sa-
lary of a Minister. Further an
M. P. isnot given a house or a sump-
tuary allowance, whereas we suggested
a free house ~ for the Ministers so
that we should provide proper ameni-
ties to enable them to discharge their
responsible duties.

Another point which the Leader
of the Council has made is that this
salary is in accordance with the
principles of Communism itself, I
can understand this kind of statement
coming from the Minister opposite,
because he does not know anything
about Communism. He quotes the
Communist principle as being “To
each according to his needs.” Sir,
the Communist principle is this: “From .
each according to his ability ; to
each according to his needs.” +The -
Communists ncver say that this prin-
ciple should apply only to Ministers.
It should apply to the whole popula-
tion. So, this principle can be
quoted only when it is applied to all
the people. We hold that it is possi-
ble only when our exploiting sections
are deprived of their capacity to exploit. .
If that society is to be evolved, it
will take years and years. Then
only can the principle “From each.
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[Shri P. Sundarayya.]

according to his ability, and to each
according to his needs” be applied.
It is not correct to take one portion of
this principle and say that Ministers
need so much and therefore we are
paying it. Therefore, to say that this
Bill is in accordance with the princi
ples of Communism is nothing but
distortion ; it is nothing but ignorance
-of the Communist principle.

Sir, we have moved certain amend-
ments and the House has rejected
them. It was never our intention to
put forward impossible suggestions—
sugestions which are not practicable,
We wanted to suggest things which
are practicable and which, if the Con-
gress Ministers desire, they can im-
plement immediately, and which any
.democratic Government would im-
plement immediately. It is un-
fortunate that the Government could
not see its way to act according to our
suggestions.

ProF. G. RANGA : Sir, as I
said at an earlier stage, I did not
want to intervene in this debate. But
after hearing my friend Mr. Sund-
arayya, I was wondering why my hon.
friends from the Communist group
were so very keen on this move. My
hon. friend who preceded me said
that it was not their intention to do
propaganda.  But he has no objection
to doing propaganda. I agree with
~him.  There should be no objection
at all to doing propaganda, because we
have got to educate our people in
regard to what we believe in. What
is it hat my hon. friend wishes to do ?

He says that he 1is goingto
provide a minimum wage of Rs. Ico
immediately for all the people in this
country. I challenge him and all
those from whom he learns his Com-
munism to achieve that within five
years from now without violence.
I tell him, and I tell his party also,
that it is absolutely impossible.
(Interruprion.) 1 know they can do it
through violence.  They can rob my
peasants of their produce—as it is
happening in other countries behind
:the Iron Curtain like China. Then
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they can say to the people : ‘“You
are being fed ; you are being clothed ;
you are being housed ; and you are
being paid Rs. 100.” But if they are
to do justice to all sections of the
people in this country and do it in a
non-violent manner, in a truly parlia-
mentary, democratic manner, they will
find themselves, through their own
experience, in the position of one who
talks through his hat.

Suri P. SUNDARAYYA : When
we come into power, we will do it.

Pror. G. RANGA : They say that
Rs. 1,000 should be paid. And
they are now asking us to go back to
the Karachi Resolution. As re-
gards this Resolution, I would like to
remind the House that even when this
Resolution was first being proposed
in Bombay, when the Fundamental
Rights Resolution was before the
A.-I.C.C.,1 had the honour of warning
the A.-I.C.C. that Rs. 500 would not
be enough, and I moved an amendment
suggesting that the maximum salary
should be Rs. 1,000. Whv did I
do so ? Itis all right for me to try
and appear to be living on very little
if I have various other sources from
which I can possibly enrich myself
and manage my household. If, on the
other hand, Thave to remain as
public functionary, either as a Minis-
ter or as a Secretary of a Department,
if T have to live as an honest citizen,
as an honest functionary, then I should
certainly be kept above want in society.
My friend Mr. Sundarayya has said :
“Well, it takes years and years to evolve
a new society.””  That is exactly my
point. It takes time. In the mean-
while, you have got to take into ac-
count the fact that we are living in a
certain society. You may call it a
capitalistic society, or anything
you like ; but this is the society in
which we are living.  In this society
you have to see that your function-
aries are kept so far above want that
you can expect from them not only
efficient service but also honest service.
Only the other day my friends were
very loud and eloquent, and rightly so,
in favour of honesty in public service
and in their passion against carruption.
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If you have to put down corruption,
if you have to enhance the standards
of honesty prevailingin our services,
then, Sir, we should be willing to
look to their needs. My hon.
friend said here that he would not be so
inclined as to ignore their needs for
marriages, children’s education and so
on and so forth. We should be
willing to pay them not only adequate
but decent salaries, salaries which
would keep these people above temp-
tation and that is most necessary. My
friends were themselves agreeable to
this when they were saying: “Pay
the lower paid officers and Govern-
ment employees adequate salaries and
allowances so that they would be above
want, above temptation and so that
you can expect honest service from
these people.”  Now if they were to be
consistent with this, they should be
willing not to come forward with these
puerile amendments which according
to me are meaningless except for the
fact that they want to do a propaganda
which itself would be a misfire.

SHrr B. GUPTA: What are
you doing ? -
Pror. G. RANGA : I am doing

the same propaganda which would
not be misfired. But they should on
the other hand appreciate the gesture
made by the present Cabinet in coming
forward to this House with their pro-
posals. These are the proposals,
as some of our friends had said, which
seek to reduce the salary of a Minister
at the Centre by nearly two-thirds
from the standards which obtained at
one time. Now it is true that in
some of the States the salaries are lower.
But what is the position, Sir, with
regard to the standard of living of the
middle class people and  others ?
You can get a cup of coffee in Madras
for two annas. Can you get it any-
- where here in Delhi, in Connaught
Circus or in Old Delhi ? You cannot
get anything for less than four annas.
The worst possible coffee you might
be able to get here and there for three
annas. Naturally everything else
also is more costly and so you have
got to pay more and what do we suggest
to pay ? What is being suggested
here ? Nothing so very extraordi-
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nary. They want us to go back to
those countries where after all these
30 years they have been able to achieve
a gradation of 1 to 20.

SurI S. N. MAZUMDAR : Those
countries are a bugbear to you.

Pror. G. RANGA : They are
no bugbear to me. The only thing
is that I want to learn something from
those countries. I am in a country
where I am happier, people are happier,
they are enjoying much greater liberty
than in those countries. And that
is why I do not want my people
to go the way of those countries on
behalf of which my friends are here
as unpaid ambassadors and also
advocates. (Interrupiion.) 1 have paid
my friend a compliment by saying that
he is an unpaid ambassador. If he °
wants to reverse that compliment,
that is his lookout.

MRr. CHAIRMAN :
Bill.

Speak on the

Pror. G. RANGA : Therefore,
Sir, I think it is wrong on the part
of my friends to tell us here in season
and out of season that they stand for a
different social philosophy and morality,
Different  social philosophy and
morality we have got here in this

country ever since Mahctma Gandhi. -

has bcen teaching us. And what is-
the exact po-i ion hcre in this country ¢
Our Prime Minister, 1 know it for a
fact, is obliged to spend more than
what he is paid today or what he was
paid cven a year ago. He was in
fact depending upon his income from
royalties, I know of another Minister
alco who was drawing upon his private
income. Iknow yet of another Minister
who was helped by his friends,.
I do not want these Ministers to be
treated in that way. I want these
Ministcis to be able to maintain them-
selves in decency so that by the time
they leave their ministerial gaddr they
would not be the poorer. They
would be able to go back to their home,
whatever thejr home may be—without
any more liabilities, if that is possible, .
With these salaries, I am sure, Sir.
that we should be satisfied and that is:

»

’



2 B

23149
[Prof. G. Ranga.)

why I am in favour of this Bill and T am

not prepared ‘o accept the criticismis

made by our friends in regard to these

salaries.

Saluries and Allovances

SHRI
«(Uttar Pradesh) : Mr. Chairman,
Sir, this is the third reading of the Bill
and 1 am doubtful whether we ‘' can
go into the details of the provisions
made in this Bill. But anyhow we
have to suppori this Bill and we do suo-
port the Bill though some of us very
reluctantly, as we are not in favour of
our Goverament and the Cabia~t being

subjected to criticism from the.
other side. We wish that our
Ministers should take courage and

stand to defy all the criticisms levalled
against them in order to orirg about
improved condifions in this country.
I do not know ho v t treat some of the
amcndments  which were  jus: now
-moved- and negatived by this House.
I do not krow wherher those amend-
ments  arc  to  be trcited with
contempt or with sympathy. When
I consider that these people want ‘o
meke use of the platform of this Chruncil
-of States for propaganda n>t for them-
selves, not for this country, b.t for the
cowatries  wich noc concsrned
here, Ithink thes: smendments must
be treated with contemot by every-

A
@i

A . . )
body, every national of this countr;.

Bur thesc amendments may also be
treaed with sympathy bccause our
fricads of the Opposidion did not
Ltpow what they wire doinz. They
are just like children. If you give a
sword in the hands of a child to cu: the
throat of his enemy and warn him by
saying, “Be careful, it is very danger-
ous. You must not ¢ your own
hand or any part of your body”,
-even then  aficr some timz the boy
will try that sword on his owr ncck
and cut his own neck. That is the
condition of our friends si.ting on the
Opporsition and sending this sort of
amcndments, I have got (xamples
to show how they have brought about
chaotic conditions in our couatry by
their unwise policy.

Mr. CHAIRMAN

'That is not
-necessary here. ’
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Suri .B. K. MUKERJEE : I am
only warning our Government to take
note of what [ am going to state now,
T do not want the Government to re luce
the standard of living any fur her.
We are reluctan: to pass this
Bill of reduccion. We wanted to
increase the emoluments of Minis-
ters because we know that on the
M nisters’ standard of living depends
the presiige and prosperity of this
country. We are not ian favour of
reducing our standard of living. We
have been fighting all our life 10 up-
grads, to raise the standard of living of
the masses and if we initiate a policy
today of reducing the standa-d of those
m:n who are to fight for raising the
standard of living of the masses, autc-
marically  the standard which is
| contemplated goes dowa.

Surr H. P. SAKSENA : You will
start from the Muumisers ?

SHRIB.K. M UKERJEE: I
wish our Minis:ers mnot to submit
thcmselves to the threats of  Opposition
and fur.her reduce the emoluments
that we arc gying to pass today. Of
course we would have supportzd if
they had brought out an amending
Bill to increise these salaries beciuse
we want to raise th= standard of living.

Now I will cite one exampl: for
furure guidance of this country, to
show how the atitude of tie hon.
Membegs on the other side of this
House in the trade union movement of
this  couatry piroved dangzerous.
These peorle tried to organise the work-
ing classes of our country aad .hey
initiated a policy because they were
J Dot true Tu organise or they were not
| true to rai-¢ ihe standard of the workers
in our country '

Mr. CHAIRMAN : Mr. Miker-
jee, swe are not now d’'scussing the trade
union movemsnt. We are discussing
rthe Silaries Bill.

Surt B. XK. MUKER]JEE:I
want to cice an example that in the
trade union movement they were op-
i posed to the subscription to be paid
) by the members of trade unions and

they were also opposed to the
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salaries to' be paid to the Secretaries
and Assistant Secretaries of the trade
unions, What was the result ? They
fought tooth and nail and I have no
hesiration in admirtting here today
that as we made a mistake 30 years
back wheh we were afraid of their
threats, their challenge, their cri-
ticism, the trade union movement
of this country could not prosper during
these years and I want everybody to
take note of this that they did not want
any subscription from the trade union
workers, from the trade union members.
Therefore, the trade wunions could
not pay their officials and when

they could not pay the officials, either
the officials did go and encourage
corruption somawhere or depended
on the pittance sent from other countries |
to corrupt this country, to sell this
countrv to another foreign narion.
That was their theory then and we are
feeling today the disastrous conse-
quences of that propaganda, of their
threats, of their criticism. It is not
good for us to submit to the criticisms,
coming from the other side. We
should not be guided by their criticism.
We should have the courage to stand
up to thcm and rebut their criticism.
Whether  the hcn  Ministers take
Rs. 2,200 or Rs.. 3,3Q0 or Rs. 4,400
they will always be criticised. Tf the
hon. Ministcrs do honorary work, cven
then they will be criticising the Minis-
ters. Their criticism will always
remain because this criticism which
they level against the Congress and the
Congress Minisiers is not for the
betterment of this country but for the
betterment of another land, which they
call their fatherland.

--

“Another thng, Sir. T -cannot
understand the mecaning of this amend-
ment. It is a contradiction in terms.
A man should be paid according to
the necds. I do not think anybody
has read these amendments carefully.
They are so fantas.ic that they should
not be treated seriously.” If any
Member reads thece ameniments care-
fully, he will find that it is provided
that Ministers should get Rs. 1,000
and Deputy Ministers should get Rs.
250. I donot know why this differ-
ence between Ministers and Deputy
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Ministers.  They arc performing the
same kind of duties, the same type of
jobs, the same type of work.

Surt P. SUNDARAYYA : You
ask Mr. Gopalaswami Ayyangar to
explain, .

Suri B. K. MUIERJEE: The

whole difficulty is that they are not seri=-
ous about these amendments, They are
not serious about the salaries which will
be paid under this Bill. They are
serious about one thing only and that
is to criticise. Whatever the,
measure may be, they will criticise.
Therefore my submission is that our
Ministers should not try any.more to
reduce their emdlumeanss chat hive oz:a
passed today. If at any time they
feel that tacse scales of salacizs
and allowances are not sufficient, let
them not feel shy 1o com= forward again
and ask us to inccease the remunsra-
tion. One friend said that Miiisters
are not living today in the position in
which Ministers shou!d live, thry are
not maintaining the=ir houses as Minis-
ters should.  This is not a very good
sign for the coury where 40 croves
of peon'e live.

Mr, CHAIRMAN : I thnk
you haves spoken more on the am:nd-
meants and other things. It is only the
stage now for general coasideration.

Suri B K MUKER]JEE [.
request +he Goverament and our Minis-
ters not [0 iry to redace thelr remiazra-
tion any far her becausez of criticism
from he other sidz.  If they briag a
Bill again to increase their emolumznts,
we will be only too glad to passit.

II a.m.

Surr B. GUPTA : We have been
subjected to such harsh criticism at
this third reading stage thar I would
like o say a few words. It was not my
intention to parcicipaie in the debate
but we have been subjecied to sucha
malicious attacks which are nothing
uncommon from those hon. Members.
We have been accustomad to this
kind of political delirium in his House
before and it is not any:hing new.
If we make suggestions and if we
speak on the basis of certain facts, they
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call us propagandists and various other

kinds of names. When they do this,

I think they are trampling under foot

all sense of public morality. Do they

want, Sir, I want to ask you, this Parlia-

[ COUNCIL ]
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of living can be raised in this country.
If my hon. friends on the other side put
obstacles in the way of the con~
structive ideas by which this Govern~
ment stands and which they want
to translate into a reality in the next

ment to be turned into a Fascist Gre: d | five years, I think the desire to have a

Council where these people can come
and praise their Ministers, demonstrate
their sycophancy and exhibit their
propensity for flattery, or do they come
here to accept Opposition criticism,
to understand our point of view and try
to give effect to it inso far as it is
possible ?

MR, CHAIRMAN : Mr. Bhupesh
Gupta, I want to point out to you
that, while the Government have
negatived the first amendment, so far
as the sccond amendment is con-
cerned the Leader of the House has
expressed his sympathy with it.
A gentleman got up and talked as you
scmetimes talk also and so many other
pecople talk. I am merely putting
it to you that the Leader of the House
had expressed his sympathy with your
amendment and you were good enough
to withdraw your sccond amc¢ndment
in the light of the assurancc given.
That gentleman has spoken and you
have spoken and I think that is enough
now for the present.

Sur1r C. P. PARIKH (Bombay) :
Mr. Chairman, I had no intention to
sreak on this Bill which I consider
10 be a harmless one and an idcal set
before the country. The Leader of the
Cemmunist Party wants the minimum
wage to be Rs. 100 for everyone in
the countiy, especially the Government
employees, and Rs. 1,000 to be the
maximum for Ministcrs who  are
carrying all the burdens of the State.
I have a few observarions to make on
this point  Mr. Ranga replied that

trey cen achievc rhat ideal of Rs. 100 |

i ‘'mum wage cn'y by violent meins.
I say, Sir, that even by violent mcans
this ideal of a minimum wage of Rs. 100
cannot be achieved in this country in
a short time. It is not by violent
means or by the distribution of wealth
that the standard of wages can be in-
creased. It can be done cnly by the
production of additional wealth. It is
only by this means that the standard

minimum wage of Rs. 100 for the or-
dinary worker will be delayed for a
very much longer time. It is only
by the creation of wealth that the
standard of wages can be increased..
It is only with such ideals in view
that the Ministers have accepted this
low wage of Rs. 2,250 which is hardly
sufficient for their requirements,
hardly commensurate with the oner-
ous duties they discharge. When
they have accepted this wage, they have
accepted it with the idea of showing.
to the Indian public that sacrifices
are  required for the country.
They are setting an example before
the country. I hope that Members:
| on the other side understand it in ihe
| right spirit.  This is all what T
| wanted to say.

| SHrt KANHAIYALAL D. VAID YA
| (Madhya Bharat):

Wi wgAeS o d@ (T WRA):
qeqed  WEIEg, s 39 (opposite

| benches ) & 9NE |G 9T HAAAT
1T w0 FY aga 7 i  FE S
g1 onft g &Y | ugl % wgr  wAv
fr saafaew & =F gaR grew
FACTHAEH AN THF T Ay
¥ &1 3% g gW 35 we B d5FT T@
drgT (side) & W zAAr & F®
aFd & frgar &1 W &t ¥ W&
gH TA 1St 9T A8t 43 & AT qw &
- feq afus & wfaw @rr #69 § gw
amFS d@ A w® &1 @
q WEAT MY N B T Ew
FATAT HIT IAF GAT § 9 FOAT W
Y& TET TGl AT, IT  FEqrd F;

WA @ FT N AR @F St A
CTE W ¥ FmA W faw &Y wer §
R gER 4IT A 9T ESY  aw
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qigeq & St @ WY 3@ fagx § weEA
Fgr 2 9aq Trse T fear av 5 swar
gro it fefefasm @ @ & s faaw
Fguarag fas wmar wr g1 Few
T X grsa 7 ot agi @ = 1 Eee
#7 fanr g fo AT s@ S 7 auf
- & fF ot wrzw fafre @ g W s
T wfgs F1E A F 3T AL AL
F4q, faadr ¥ 997 qifaat & foq
;MARIE L oAy feafad & gAmar
g9y mgaFkasrar 5 Agrar
T T F1 AT qgrRAr A F o ITWfHFLQ
Fer @ fygaafad asear o3 ag=mar
3Iq7 IFT AET FT F F 3@ faw Ay
w@r g |

AT g 9x WY o el I
TR AAA@IE £, @t AXAY  arErS-
AT FT 3T AAAART A FATIEET
W g ST wet oA qF TagqgEl A
qF dear FA ST & AR W@ wrdo
o wmo dix fafafeda s
T o gIEAE  F WE, A

g3 F gET "[fasF & 7 o1 |

gy wrAdrg grgd fafqee F 0 stgAY
| qTEATE A T @T E, FAC qE gAT
qfegiq & foq, ST sWE e & foq’
STATIX FrAC A E P AT TART HAT
IT oA F gIg 9T ad g,
St fF g} w10 FFIfAAl F O =IINEY
AT G3FT ergweT F ®7 7 ATfaF
gy g 7 gArdr gesfa w1 9T dEST
g aix fwg waAfy v gad  “am-
argdz ¥ (non-violent) ®v & zza
qf@dy & wgar ¥ FIAr g, IqET
Wr 73 qen g B gw g3a qfkads
FI ATFAT FT ¥ FT GEIIE FT SAGAT
ggf &% 1 SfET gz qrERaR sgar

FAITATE AF AR AL 8§, foa
31 CSD
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fF ga 2 &t aEgady  arusi o &
FFL TH ASAT  ATST | A FTAT
@ facges om0 & oar  FEar
g 5 39 3 F1 yas  wafads el
TAEEAR &1 @M & {Bd  geARle
2 17 9g ag FAIwaE g, fwasr A3@
wgrAT wdr F fwmr oo s faw
‘FmraaT gragdl (classless society)
¥ fagra &1 3314 AR AmT @r
T # gmd F2gefas a1 famas
femar g f5 Sy 37 a<9i 9v 33 gU
gaoem g, S gara swfadss g
Y fF SaETe S F AqE ¥ AEd
FL@IE ag w4 faftga =g & s
ANT & TEM, I§ gAWEE T AKX
& s faasr fo ggreat F FoqAr
AT AT ST IT emeAT AT Qid A€
avft foa% foq fadelt 91 & @@ &g
TR B T §; g ag F AgeAr
ST ET Fq13 §F AN 9T 9% FT &Y
g |

T3 WAl F g 7w fam oA
HA4T FIar § A wmr Fxa g &
AR AW & gaL grawar g, faaw faeg
AT FAJT IAT EE AR fI7 wrraA@y
Fandfaaasr g I @ § ¥R
Y FAT FAEIR FT AF Ao Hlo
THo HANE, T T AR F FAGI
F41, faaar 5 gar @@ a9
T swfas ¥ w9 3 F gwd
zar g |

[For English translation, see Appen-
dix II, Annexure No. 75.]

SHrr N. GOPALASWAMI : Mr.
Chairman, I do not wish to keep
the Council for any length of time
by way of replying to the speeches that
have been made on the third reading of
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this Bill. I shall confine myself to
two points. The first is that I
wish to remove from the mind of hon.
Members like my hon, friend Mr.
Mouokerji a thorough going misaprre-
hension of the reasons which served
to persuade Government to bring a
Bill of this sort before this House. I
do net know if he meant all that he
said and implied. He suggested that
Government had shown some weak-
ness in yielding to criticisms from the
parties or groups which compose the
Opposition in this House and he warn-
ed us against repeating this weakness
in the future and bringing in an
amendment Bill which would reduce
the emolumemnts of Ministers even fur-
ther. This is a thorough going mis-
conception. I thought I made it per-
fectly clear when I made my first mo-
tion for taking the Bill into considera-
tion that the Government’s decision
was made in response to public opi-

[ COUNCIL ]

nion. Government did take into ac-
count all that public opinion and be-
cause they considered that opinion
reasonable, they examined the whole
matter and came forward with a
Bill for enacting this legislation. That
public opinion was largely that of the
Indian National Congress in the
country. It was mnot the opinion
which was voiced by groups opposed
to the Indian National Congress that
persuaded us to come to this position
and I think my hon. friend has mis-
judged public opinion if he thought
that this Bill was not in consonance
with the opinion of that section, the
overwhelming section of the people of
this country of whom he is himself a
representative in this House. That is

one thing I want to get clear,

The second thing is a matter which
arises from the speech of my hon.
friend the Leader of the Communist
Group on this third reading. He
charged me with a certain amount of
ignorance  of the Communist doc-
trine. I believe he used the word
‘ignorence’. It is perhaps difficult
for me sitting where I am to claim the
intimate familiarity with Communist
doctrine that sitting where he is, he
should be expected to claim. But let |

of Ministers Bill, 1952 3158
me tell him that I have read his masters
also—Karl Marx. Engels and the rest
of them—and while without entering
into conversation with him on more
intimate levels, it will be difficult for
me to claim that my knowledge of what
they had written is superior to his,
I think I still can claim a certain
amount of familiarity with the doctrine
for which they stood and which my
hon. friends on the otter side are sup-
posed to implement in the conditions
of the present day. I respect a good
deal of what they had said but I am not
one of those who have placed Karl
Marx above the Bhagvad Gita and if
I sometimes have looked upon what
they have said and written with a
critical eye, it is only because I have
tried to use such intelligence as I pos-
sess in trying to judge whether I would
allow their dogma to guide my own
life.

Now, coming to the particular point
about which he charged me with ig-
norance, he said that I had used the
words ‘to each according to his needs’
without understanding their  full
import. He made two points. One
was that it was only half the doctrine
as enunciated. The full doctrine was
‘from each according to his capacity’.
I think that was tte word used though
my hon, friend used the word ‘ability’.
“From each according to his capacity,.
to each according to his needs.”

I certainly concede the position
that these two things are usually jux-
toposed. But it took my breath away
to see the kind of inference he tried
to draw from that juxtaposition. He
seemed to suggest that unless you
took from each according to his capa-
city, you could not give to each ac-
cording to his needs. Now, what
does this imply ? T think he agreed
that when we say, “To each accord-
ing to his needs ” we do nnt confine
the “each” to the Ministers with
whom this Bill is concerned. We are
really referring to each person in the
whole populaticn of the country.
What does it mean then ? Are you
going to deny to each according to
his needs, because you have not taken
from eack member of the population

7/
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of the country according to his capa-
city ?  Or are you going to deny your-
self the application of the principle—
“From each according to his capa-
city” until you have reached a stage

when you could give to each accord- |

ing to his needs ? If that is the propo-
sition for which the hon. Member
stands......

Surt P. SUNDARAYYA : If T am

given a little time, I will ¢xplein the |

position,

Mr. CHAIRMAN No need.
There is a well-known saying that
nobody has full knowledge of Commu-
nism: there are only varying degrees
of ignorance. So let us not get into
doctrinal discussions.

Surr N. GOPALASWAMI : Sir,
the hon. Member launched upon a
doctrinaire discussion ¢nd charged me
with ignorance, forgetting that there
was very much greater ignorance on
his part of his own doctrine than any
ignorance on my part of his doctrine.

Surt P. SUNDARAYYA Th=
very speech of the hon. Minister shows
that he is ignorant.

Mr. CHAIRMAN Yes, there
are different degrees, "

Surt N. GOPALASWAMI : It
is difficult, Sir. It must be a case of
different degrees of ignorance when
you enter into what is known as Mearx-
ian dialectics. There is so much ig-
nor:nce nd so much knowledge also
that it is difficult ro say who is ignorant
¢nd who is well-informed. I shall
say no more so fer as the debate on
the third reading of the Bill is con-
cerncd.

MR. CHAIRMAN : The question is:

That the Bill be passed.
The motion was adopted.

THE COMMISSIONS OF INQUIRY
BILL, 1952
MR. CHAIRMAN :
up the next item

“That the Bill to provide for the appoint-
ment of Commissions of Inquiry and for vest-

We now take
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ing such Commissions with certain powers,
as passed by the House of the People, be
taken into consideration .”

(MR. DEpUTY CHAIRMAN in the
Chair.)
SHRI RAJAGOPAL NAIDU
(Madras) : Sir, before the hon.

Minister moves this Bill, may I sub-

. mit that this is a Bill which affects tle

privileges of this House and as such,
I feel it absolutely necessary that
the author of this Bill—the hon. Shri
Kailas Nath Katju—should himself
move this Bill. As it is, it is only the
Lower House that is given the power
to pass any Resolurion fcr the appoint-
ment of Commissions and that nmi:ans
that a privilege of this House is bzing
ignored. The procedure in our Par-
liament is based on that of the Parlia-
ment of England and there I may
point out that the English Constitu-
tion has provided that the Upper
House also has the power to pass simi-
lar Resolutions along with the Lower
House. That being so, I cannot
understand why this provision has
been ignored here. It is for this
reason that I submit that the author
of this Bill might kindly move this
Bill.

Tae LEADER or tHE COUNCIL
(SurRI N. Goraraswami) :  May I say
a word ? Sir, this Bill is one for
which the Government as a whole are
responsible. Therz is the principle
of collective responsibility and for
everything that is put before the
House it is the Cabmet as a whole
that is responsible.

Now it is true that the Member in
charge of a Bill should be usually the
person who should pilot it even in this
House; but the exigencies of public
business today éere such that the
Minister is wented in both the Houses
at the same time and he cannot possi-
bly be fpresent zg both the places at
the same time., So far as my colleague
the Law Minister is concerned, I am
sure he will do more than full justice
to any debate that may take place in this
House cn this Bill, end I suggest
that my hon. friend may accept that
position.



